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E-Tender for Annual Service Contract for Deployment of Trained Security Personnel
(Security Guards) at the properties of RBI, Agartala 

Reserve Bank of India, Agartala Regional Office invites E-tenders under Two – Bid system 

[Part-I (Technical Bid) & Part-II (Financial Bid)] for deployment of Security Guards in its’ 

properties. For more details, please visit TENDERS link on our website 

https://www.rbi.org.in. 

Last date for submission of e-tender on MSTC (https://www.mstcecommerce.com) is 

August 16, 2024, before 11:00 hours. Tender will be opened electronically by the Tender

Committee in the presence of tenderers or their authorized representatives (who wish to be 

present) on the same day at 16:00 hours at HRMD, RBI, 2nd Floor, Jackson Gate Building,

Lenin Sarani, Agartala-799001. In case of any holiday on the day of opening, the tenders 

will be opened on the next working day at the same time, but the tender shall be closed for 

bidding on August 16, 2024, at 11:00 hours, as scheduled above. No tender by E-

Mail/Telephone will be entertained. The Bank reserves the right to reject any or all the 

tenders without assigning any reason thereof. 

General Manager (O-i-C) 

Reserve Bank of India 
Agartala 

https://www.rbi.org.in/
https://www.mstcecommerce.com/
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DISCLAIMER

Reserve Bank of India, Human Resource Management Department, Agartala, has prepared 

this document to give background information on the Contract to the interested parties. 

While Reserve Bank of India, Agartala has taken due care in the preparation of the 

information contained herein and believes it to be in order, neither Reserve Bank of India 

nor any of its authorities or agencies nor any of their respective officers, employees, agents 

or advisors give any warranty or make any representations, express or implied as to the 

completeness or accuracy of the information contained in this document or any information 

which may be provided in association with it.  

The information is not intended to be exhaustive. Interested parties are required to make 

their own inquiries and respondents will be required to confirm in writing that they have done 

so and they do not rely only on the information provided by RBI in submitting the Tender. 

The information is provided on the basis that it is non-binding on Reserve Bank of India or 

any of its authorities or agencies or any of their respective officers, employees, agents or 

advisors. 

Reserve Bank of India reserves the right not to proceed with the said work or to change the 

configuration of the said work, to alter the timetable reflected in this document or to change 

the process or procedure to be applied. It also reserves the right to decline to discuss the 

matter further with any party expressing interest. No reimbursement of cost of any type will 

be paid to the person or entities expressing interest. 



भारतीय �रज़वर् बैंक / Reserve Bank of India 
मानव संसाधन प्रबंध िबभाग / Human Resource Management Department 

अगरतला/ Agartala 

  E-Tender for Annual Service Contract for Deployment of Trained Security Personnel (Security Guards) at RBI, Agartala

आरबीआई, अगरतला क� सपंित्तयों के �लए सरुक्षा सेवा का�मर्क (सरुक्षा गाडर्) प्रदान करने के �लए 
वा�षर्क सेवा अनुबंध के �लए ई-�न�वदा 

 �न�वदा नंबर - आरबीआई/अगरतला/एच.आर.एम.डी/1/24-25/ईट�/207 
भाग–1 

 

�न�वदाकतार् का नाम:

पता:

जमा करने क� अ�ंतम �त�थ और समय 16 अगस्त 2024, 11:00 बजे तक

पूवर् बोल� बैठक 23 जलुाई 2024, 16:00 बजे

�न�वदा क� वधैता �न�वदा के भाग-1 के खोलने क� तार�ख से तीन मह�ने

आवेदन पत्र/�न�वदा क� लागत शून्य

य�द ई-�न�वदा खोलने के �दन छुट्टी है, तो �न�वदाएं अगले कायर् �दवस पर उसी समय खोल� जाएंगी, ले�कन
�न�वदा 16 अगस्त 2024 को 11:00 बजे बोल� बंद कर द� जाएगी, जसैा �क ऊपर उिल्ल�खत है। ई-
मेल/टेल�फोन द्वारा �कसी भी �न�वदा पर �वचार नह�ं �कया जाएगा। बैंक को �बना कोई कारण बताए �कसी
भी या सभी �न�वदाओ ंको अस्वीकार करने का अ�धकार सरु�क्षत है|
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E-Tender for Annual Service Contract for Deployment of Trained Security Personnel
(Security Guards) at the properties of RBI Agartala 

PART I – TECHNO-COMMERCIAL BID 

NOTICE INVITING TENDER (NIT) 

Reserve Bank of India, Agartala Regional Office (hereinafter called “the Bank”), invites E-
tenders under Two–Bid system (Technical & Financial Bid) for the deployment of Security 
Personnel (Security Guards) at RBI Agartala. The agreement shall be for a period of one 
year and extendable for up to two more years subject to mutual consent of both the parties 
and based on the satisfactory performance of the Service Provider / Contractor / Vendor(s). 

2. The tenderers should electronically submit their proposal, as per the instructions
regarding E-Tender, along with all supporting documents complete in all respects on or
before August 16, 2024 (11:00 hours). Tenderers shall submit tender proposal along with
refundable EMD of ₹84,000/- (Rupees Eighty-Four thousand only), complete in all 
respect as per the prescribed format (eligible MSE’s are exempted from payment of EMD 
on submission of valid certificates). The technical bids will be opened electronically on 
August 16, 2024 (16:00 hours). In the event of any date indicated above being declared a
Holiday, the next working day shall become operative for the respective purpose mentioned 
herein. 

3. Tender documents can be downloaded from the RBI website www.rbi.org.in under the
tender section and www.mstcecommerce.com. Any amendment(s)/corrigendum
/clarifications with respect to this tender shall be uploaded on the website/e-portal only. The
tenderer should regularly check the above website/e-portal for any
Amendment/Corrigendum/ Clarification on the above website. The Bank reserves the right
to reject any or all the tenders without assigning any reason thereof.

 General Manager (O-i-C) 
Reserve Bank of India, 

      Agartala 

https://www.rbi.org.in/
https://www.mstcecommerce.com/
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खंड-1
�न�वदा क� अनुसचूी (एसओट�)

(केवल ई-प्रोक्योरमेंट के माध्यम से)

क. �वभाग का नाम भारतीय �रज़वर् बैंक, अगरतला

ख. ई-�न�वदा सखं्या आरबीआई/अगरतला/एच.आर.एम.डी/1/24-25/ईट�/207

ग. ई-�न�वदा  नाम आरबीआई अगरतला क� सपंित्तयों क� सरुक्षा के �लए  सरुक्षा
गाडर् प्रदान करने के �लए सेवा अनुबंध

घ. �न�वदा क� �व�ध ई-प्रोक्योरमेंट �सस्टम ऑनलाइन (भाग-1 तकनीक�-वा�णिज्यक
बोल� और भाग-2  �वत्तीय बोल� के माध्यम से
(https://www.mstcecommerce.com/eprochome/rbi/) 

ङ. �न�वदा का अनुमा�नत मलू्य
(जीएसट� के �सवा)

₹42 लाख (बयाल�स लाख रुपए केवल)

च. पा�टर्यों को डाउनलोड करने के �लए
उपलब्ध एनआईट� क� तार�ख

16 जलुाई 2024, 14:00 बजे

छ. एमएसट�सी पर तकनीक�-वा�णिज्यक
बोल� और �वत्तीय बोल� क� बोल� शुरू होने क�
तार�ख

16 जलुाई 2024, 14:00 बजे

ज. आरबीआई अगरतला में  पूवर् बोल�
बैठक क� तार�ख

23 जलुाई 2024, 16:00 बजे

झ. बयाना रा�श (ईएमडी) ₹84,000/- (चौरासी हजार रुपए केवल) एनईएफट� के द्वारा
लाभाथ� का नाम: भारतीय �रजवर् बैंक, अगरतला
लाभाथ� खाता नं: 8614038
आईएफ़एससी: RBIS0AG PA01 (5वें और 10वें अंक शून्य है)
ईएमडी को पे्र�षत �कए जाने का प्रमाण एमएसट�सी पोटर्ल
में अपलोड �कया जाना है
�न�वदा प्र�क्रया में भाग लेने वाले पात्र पजंीकृत एमएसई
(एमएसएमई मतं्रालय द्वारा जार� सावर्ज�नक खर�द नी�त आदेश
2018 के अनुसार) को वैध दस्तावेज जमा करने पर बयाना रा�श  के
भगुतान से छूट द� जाती है।

ञ. ईएमडी जमा करने क� अ�ंतम �त�थ 15 अगस्त 2024, (15:00 बजे)

https://translate.google.com/translate?hl=en&prev=_t&sl=en&tl=hi&u=http://www.mstcecommerce.com/eprochome/rbi)
https://translate.google.com/translate?hl=en&prev=_t&sl=en&tl=hi&u=http://www.mstcecommerce.com/eprochome/rbi)
https://translate.google.com/translate?hl=en&prev=_t&sl=en&tl=hi&u=http://www.mstcecommerce.com/eprochome/rbi)
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ट. तकनीक�-वा�णिज्यक बोल� और �वत्तीय
बोल� क� ऑनलाइन ई-�न�वदा  जमा करने क�
अ�ंतम �त�थ

16 अगस्त 2024, (11:00 बजे)

ठ. भाग-1 अथार्त तकनीक�-वा�णिज्यक बोल�
के खुलने क� �त�थ और समय

16 अगस्त 2024, (16:00 बजे)

ड. भाग-2  अथार्त �वत्तीय बोल� खोलने क�
�त�थ और समय

भाग-2 (�वत्तीय बोल�) केवल उन्ह�ं बोल�दाता (ओं) क� इलेक्ट्रॉ�नक
रूप से खोल� जाएगी, िजनका भाग-1 (तकनीक� बोल�)
आरबीआई,अगरतला द्वारा स्वीकायर् पाया गया है। इस तरह के
बोल�दाता को उनके द्वारा �दए गए वैध ई-मेल के माध्यम से भाग-
2 (�वत्तीय बोल�) खोलने क� तार�ख के बारे में स�ूचत �कया जाएगा।

ढ. लेनदेन शलु्क एमएसट�सी �ल�मटेड के पक्ष में एमएसट�सी गेटवे/
एनईएफट�/आरट�जीएस के माध्यम से या मेससर् एमएसट�सी
�ल�मटेड द्वारा सलाह के अनुसार लेनदेन शुल्क (अनुबंध मलू्य का
0.05% + 18% GST) का भगुतान।
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Section-II 

Important Instructions Regarding E-tender 

This is an e-procurement event of Reserve Bank of India, Agartala. The e-procurement 
Service Provider/ Contractor/ Vendor is MSTC Limited. You are requested to read and 
understand the Notice Inviting Tender and subsequent Corrigendum, if any, before 
submitting your online tender. 

Process of E-tender: 

1. Registration: The process involves Vendor’s registration with MSTC e-procurement
portal which is free of cost. Only after registration, the Vendor(s) can submit his/their bids
electronically. Electronic Bidding for submission of Technical Bid as well as Financial Bid
will be done over the internet. Service Provider/Contractor/ Vendor should possess Class-
III signing type digital certificate. Vendors are to make their own arrangement for bidding on
a Personal Computer connected to the Internet. MSTC/RBI, Agartala is not responsible for
making such an arrangement. (Bids will not be recorded without Digital Signature)

SPECIAL NOTE: THE TECHNICAL BID AND THE FINANCIAL BID HAS TO BE SUBMITTED ON-
LINE ONLY AT https://www.mstcecommerce.com/eprochome/rbi/buyer_login.jsp 

(a) Vendors are required to register themselves online with www.mstcecommerce.com→
eProcurement → PSU / Govt. Depts → RBI. Register as Vendor by filling up details and
creating own user id and password → Submit.

(b) Vendors will receive a system generated mail confirming their registration in their email
which has been provided while filling the registration form.

In case of any clarification, please contact MSTC / RBI, Agartala, (before the scheduled time 
of the e-tender). 

MSTC Contact Person 
1. Shri Prashant Chitranjan, DM, Mobile Number: 8592888286, email:

ghyopn2@mstcindia.in
2. Shri Subhajit Roy, DM, Mobile Number: 7501524754, email: ghyopn1@mstcindia.in
3. Help desk no.- 07969066600, (for system setting)

Contact person at RBI Agartala 
(i) Shri Manoj Roul, Assistant Manager, Reserve Bank of India, Agartala
E-mail: manojroul@rbi.org.in, Phone No.: 0381-2381061
(ii) Shri Sunil Nigam, AGM, Reserve Bank of India, E-mail: sunilnigam@rbi.org.in, Phone
No.: 0381-2381071
(iii) Shri Khanin Kumar Deka, Assistant Manager (P&S), Reserve Bank of India, Agartala
E-mail: kkdeka@rbi.org.in, Phone No.: 0381-2381081

https://www.mstcecommerce.com/eprochome/rbi/buyer_login.jsp
https://www.mstcecommerce.com/
mailto:ghyopn2@mstcindia.in
mailto:ghyopn1@mstcindia.in
mailto:manojroul@rbi.org.in
mailto:sunilnigam@rbi.org.in
mailto:kkdeka@rbi.org.in
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2. System Requirement:

(a) Windows XP-SP3 & above / Windows 7 Operating System
(b) IE-7 and above Internet browser
(c) Signing type digital signature
(d) JRE-7 update 9 and above software to be downloaded and installed in the system.
(e) To disable “Protected Mode” for DSC to appear in the signer box following settings
may be applied.

• Tools > Internet Options >Security > Disable protected Mode If enabled- i.e., Remove
the tick from the tick box mentioning “Enable Protected Mode”. Other Settings:
• Tools > Internet Options > General > Click on Settings under “browsing history/
Delete Browsing History” > Temporary Internet Files > Activate “Every time I Visit the
Webpage”.

(f) To enable ALL active X controls and disable ‘use pop up blocker’ under Tools > Internet
Options > custom level (Please run IE settings from the page
www.mstcecommerce.com once)
(g) For more details, vendor may refer to Service Provider / Contractor / Vendor Guide
and FAQ available at www.mstcecommerce.com/eprochome.

3. The Technical Bid and the Financial Bid shall have to be submitted online at
www.mstcecommerce.com/eprochome/rbi. Tenders will be opened electronically on
specified date and time as given in the tender.

4. All entries in the tender should be entered in online Technical & Financial / Price formats
without any ambiguity.

5. Special Note towards Transaction fee: The vendors shall pay the transaction fee using
“Transaction Fee Payment” Link under “My Menu” in Service Provider / Contractor / Vendor
login. The vendors must select the particular tender from the event dropdown box. Service
Provider / Contractor / Vendor shall have the facility of making the payment either through
NEFT or Online Payment. On selecting NEFT, Service Provider / Contractor / Vendor shall
generate a challan by filling up a form. Service Provider / Contractor / Vendor shall remit the
transaction fee amount as per the details printed on the challan without making change in
the same. On selecting Online Payment, Service Provider / Contractor / Vendor shall have
the provision of making payment using its Credit / Debit Card / Net Banking. Once the
payment gets credited to MSTC’s designated bank account, the transaction fee shall be
auto authorized, and Service Provider / Contractor / Vendor shall be receiving a system
generated mail.
The transaction fee is non-refundable. A vendor will not have access to online e-tender
without making the payment towards transaction fee.

https://www.mstcecommerce.com/
https://www.mstcecommerce.com/eprochome
https://www.mstcecommerce.com/eprochome/rbi
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NOTE: Bidders are advised to remit the transaction fee well in advance before the closing 
time of the event so as to give themselves sufficient time to submit the bid. 

6. Information about tenders/corrigendum uploaded shall be sent by email only during the
process till finalization of tender. Hence the vendors are required to ensure that their
corporate email I.D. provided is valid and updated at the time of registration of vendor with
MSTC. Vendors are also requested to ensure validity of their DSC (Digital Signature
Certificate).

7. E-tender cannot be accessed after the due date and time mentioned in NIT (Notice inviting
tender).

8. Bidding in E-tender:

(a) Vendor(s) need to submit the necessary Earnest Money Deposit (EMD) and
Transaction fees (If any) to be eligible to bid online in the e-tender. Transaction fees are
non-refundable. No interest will be paid on EMD. EMD of the unsuccessful vendor(s) will
be refunded by the tender inviting authority.

(b) Eligible registered MSEs (as per Public Procurement Policy Order 2012 issued by
MSME) participating in the tender process are exempted from payment of Earnest Money
Deposit, on submission of valid documents.

(c) The process involves Electronic Bidding for submission of Technical and Financial /
Price Bid. (Part I / Part II)

(d) The vendor(s) who have submitted transaction fee can only submit their Technical Bid
and Financial Bid through internet in MSTC website www.mstcecommerce.com  →
eprocurement → PSU/Govt. Depts → Login under RBI → My menu → Auction Floor→
Manager → live event → Selection of the live event.

(e) Service Provider / Contractor / Vendor should allow running JAVA application. This
exercise must be done immediately after opening of Bid floor. Then they must fill in
Common terms / Commercial specification and save the same. After that click on the
technical bid. If this application does not run, then Service Provider / Contractor / Vendor
will not be able to save / submit his technical bid.

(f) After filling the Technical Bid, vendor should click ‘SAVE’ for recording their technical
bid. Once the same is done, the Financial Bid link becomes active and the same must
filled up and then vendor should click on “SAVE” to record their financial bid. Once both
the technical bid & financial bid have been saved, Service Provider/ Contractor /Vendor
can click on the “Final submission” button to register their bid.

https://www.mstcecommerce.com/
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(g) Vendors are instructed to use ‘Attach Doc’ button to upload documents. Multiple
documents can be uploaded.

(h) In all cases, vendor should use their own ID and Password along with Digital Signature
at the time of submission of their bid.

(i) During the entire e-tender process, the vendors will remain completely anonymous to
one another and also to everybody else.

(j) The e-tender floor shall remain open from the pre-announced date & time and for as
much duration as mentioned above.

(k) All electronic bids submitted during the e-tender process shall be legally binding on
the vendor. Any bid will be considered as the valid bid offered by that vendor and
acceptance of the same by the Buyer will form a binding contract between Buyer and
Service Provider / Contractor / Vendor for execution of work.

(l) It is mandatory that all the bids are submitted with digital signature certificate otherwise
the same will not be accepted by the system.

(m) Buyer reserves the right to cancel or reject or accept or withdraw or extend the tender
in full or part as the case may be without assigning any reason thereof.

(n) No deviation of the terms and conditions of the tender document is acceptable. After
submission of bid in the e-tender floor by any vendor confirms his/their acceptance of
terms & conditions for the tender.

9. Any order resulting from this tender shall be governed by the terms and conditions
mentioned therein.

10. No deviation to the Technical and Financial Terms & Conditions are allowed.

11. The tender inviting authority has the right to cancel this e-tender or extend the due date
of receipt of bid(s) without assigning any reason thereof.

12. Vendors are requested to read Service Provider/Contractor/Vendor guide and see the
video in the page www.mstcecommerce.com/eprochome to familiarize themselves with the
system before bidding.

https://www.mstcecommerce.com/eprochome
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 General Instructions to Bidders 
A. General

1. Scope of
Tender and
general
information

1.1 The Bank invites E-tenders from the eligible reputed tenderers to 
participate in the process of selection of Security Service Agency 
for Annual Service Contract regarding Deployment of Trained 
Security of Trained Security Personnel (Security Guards/without 
arms men) at RBI Agartala. The Estimated value of contract per 
annum is ₹42 lakh (Rupees Forty-Two lakh only) (excluding 
GST). Detailed terms and conditions of the work have been 
provided in Annexure-III of this tender document. 

1.2 The services of security agency are required for the following 
properties of the Bank: 

i) RBI Office Building on 2nd Floor, Jackson Gate Building, Lenin
Sarani, Agartala-799001.

ii) Plot of land purchased for RBI at Kunjaban, Agartala, or as decided
and communicated by RBI.

1.3 More details of Scope of Work and Services required for providing 
services are detailed in Annexure I. 

1.4 Details of the number of Security Guards required is provided in 
Annexure-II. The Bank reserves the right to increase/ decrease the 
required number of security personnel. 

2. Prohibited
Practices

2.1 The Bank requires that tenderers, suppliers, contractors, interested 
in having business relationship with the Bank, observe the highest 
standard of ethics during the period of contract / engagement. In 
pursuance of this policy, the Bank:  

(a) defines, for the purposes of this provision, the terms set forth
below as Prohibited Practices:

(i) “corrupt practice” means the offering, giving, receiving, or
soliciting, directly or indirectly, of anything of value to influence
improperly the actions of another party.

(ii) “fraudulent practice” means any act or omission, including
a misrepresentation, that knowingly or recklessly misleads, or
attempts to mislead, a party to obtain a financial or other
benefit or to avoid an obligation.

(iii) “coercive practice” means impairing or harming, or
threatening to impair or harm, directly or indirectly, any party
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or the property of the party to influence improperly the actions 
of a party; and  

(iv) “collusive practice” means an arrangement between two or
more parties designed to achieve an improper purpose,
including influencing improperly the actions of another party.

(b) will reject a proposal for award if it determines that the tenderer
recommended for award has engaged in prohibited practices in
competing for the tender in question.

(c) may declare a tenderer ineligible, either indefinitely or for a
stated period of time, if, at any time, the Bank determines that
the tenderer has engaged in prohibited practices in competing
for, or in executing the contract.

2.2 Furthermore, tenderers shall be aware of the provisions stated in 
Section V (General and Specific Conditions of Contract). 

3. Eligibility
Criteria

The Agency participating in the bidding process should qualify to have 
the basic minimum requirements mentioned as follows: 

3.1 Kind of Experience. 
The applicant must be exclusively providing security guards to any 
of the reputed Public/Private Sector Banks/Enterprises. The 
applicant should produce copies of work orders from clients as 
mentioned above. No other kind of work experience would be 
accepted. The applicants should not upload any other than that of 
providing security guards.  

3.2 Duration of past experience. 
The applicant should have continuous experience of three years 
from April 01, 2021, to March 31, 2024, and, in support of this the 
applicant should submit documentary evidence. Applicants should 
also furnish their client list showing the details of work carried out 
by them for these three years. The list shall include details such as 
‘Name of Clients’, ‘Value of work executed’, ‘Date of start and 
Finish of the work’, etc. Experience certificates and work orders 
only for the work undertaken during the period April 01, 2021, to 
March 31, 2024, would be accepted. Experience certificates and 
work orders for the works carried out prior to April 01, 2021, will 
not be accepted. 

3.3. Minimum value of completed work under a single contract. 
Experience of having successfully completed work under a single 
contract during April 01, 2021, to March 31, 2024, costing not less than 
80% of estimated cost. The contract should pertain to providing 
security guards. The contract should be for a time span of April 01, 
2021, to March 31, 2024. Documentary evidence in support of such 
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work must include work order and experience certificate/work 
completion certificate from the client in the format prescribed in Annex-
IX.  

3.4. Annual Turnover. The applicant should have annual turnover of 
amount equal to estimated cost i.e. ₹42 lakh (Rupees Forty-two lakh 
only), from provision of Security Guard Services activities, during the 
last 3 years i.e., up to March 31, 2023 (FY 2021-22, FY 2022-23, and 
FY 2023-24). (if FY 2023-24 is not finalized, then FY 2020-21 should 
be provided)  

3.5 ISO Certification, SA 8000, OHSAS 18001. The bidder should 
have at least one of the following certifications: 

ISO-9001 / SA-8000 / OHSAS-18001 

3.6 ESIC, EPF Registration. The Agency must be registered with 
ESIC and EPFO. 

3.7 Training Setup. The company should have a proper 
infrastructure/arrangement for imparting training to their security 
personnel on professional, physical aspects, discipline and conduct. A 
duly certified documentary evidence of the same may be provided. 

3.8 PSARA License. The agency/ firm should be in possession of a 
valid license granted by Controlling Authority of the State of Tripura. 

3.9 Certificate of Registration of Establishment. The Agency should 
be in possession of a valid certificate of Registration of Establishments 
under the Tripura Shops and Establishments Act, 1970. 

3.10 The Agency should be in possession of a valid license for 
employing contractual labour under Section 12(1) of “The Contract 
Labour (Regulation & Abolition) Act, 1970” for the state of Tripura. 

3.11 Service setup. Full-fledged service setup of the applicant should 
be available for the specified job at Agartala, where quality service can 
be regularly provided. A copy of trade license must be submitted as 
proof of the service setup. 

3.12 solvency: The Agency should furnish solvency certificate issued 
by the applicant’s banker, specifically for the purpose of the work, for a 
minimum amount equal to the estimated cost.  

B. Contents of Tender Document
4. Sections of

Tender
Document

4.1 The Tender Document consists of two parts which includes all the 
Sections indicated below and should be read in conjunction with 
any Article/Section issued in accordance with Instructions to 
Bidders.  
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Tendering Procedures 
• Section-I: Schedule of Tender (SoT)
• Section-II: Instruction regarding E-Tender
• Section-III: General Instructions to Bidders
• Section-IV: Evaluation / Selection Criteria
Conditions of Contract and Contract Forms
• Section-V: General and Specific Conditions of Contract
(Annex-I to IV)
• Section-VI: Standard Formats (Annex V to XIV).

5. Clarification of
Tender
Document,
Pre-Bid
Meeting

5.1 A tenderer requiring any clarification of this document shall contact 
the Bank in writing at the email address mentioned in this 
document or raise enquiries during the pre-Bid meeting. 

5.2 The Pre-Bid meeting will be conducted on July 23, 2024, at HRMD, 
RBI, 2nd Floor, Jackson gate Building, Lenin Sarani, Agartala 
799001. Bidders may also clarify the issues telephonically or in 
person as per the contacts furnished in this document. 

5.3 The tenderer shall submit questions, if any, in writing, to reach the 
Bank’s email address mentioned in this document before July 22, 
2024. No queries will be entertained by the Bank after the Pre-Bid 
meeting. 

6. Amendment of
Tender
Document

6.1 At any time prior to the deadline for submission of Tenders, the 
Bank may amend this document by issuing amendments/ 
corrigendum on RBI website (www.rbi.org.in)/MSTC portal. 

6.2 Any amendments/corrigendum issued shall be a part of this 
document. 

6.3 To give prospective tenderers reasonable time in which to take any 
/ all amendments / corrigendum into account in preparing their 
Bids, the Bank may, at its discretion, extend the deadline for the 
submission of Tenders. 

C. Preparation of Tenders
7. Cost of

Tendering
7.1 The tenderer shall bear all costs associated with the preparation 

and submission of its Tender, and the Bank shall not be 
responsible or liable for those costs, regardless of the conduct or 
outcome of the Tendering process. 

https://www.rbi.org.in/
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8. Documents
Comprising
the Tender

8.1 The Tender shall comprise the following: 

• Notice Inviting Tender
• Technical Bid Details
• Financial Bid Details
• Earnest Money Deposit
Intending tenderer has to deposit a sum of ₹84,000/-(Rupees
Eighty-Four thousand only) with the Reserve Bank of India, Human
Resource Management Department, Agartala-799001 on or before
August 15, 2024 (15:00 hrs.).

By NEFT to following A/c:  
Beneficiary Name: Reserve Bank of India, Agartala 
A/c Number: 8614038  
IFS Code: RBIS0AGPA01 (5th & 10th being zero)  

• Please Write “Amount for EMD – HRMD Tender for ASC of
Pvt. Security Guards” in narration

Eligible registered MSEs (as per Public Procurement Policy Order 
2018 issued by Ministry of MSME) participating in the tender 
process are exempted from payment of Earnest Money Deposit, 
on submission of valid documents. 

• Performance Bank Guarantee to be furnished after award of
contract by the successful tenderers.
• Contract Agreement (after award of contract by the successful
tenderers).

9. EMD as Tender
Security and
Transaction
Fee

9.1 Tenderers need to submit necessary EMD and Transaction fees to 
be eligible to bid online in the e-tender. Transaction fee is non-
refundable. No interest will be paid on EMD. EMD of the 
unsuccessful vendor(s) will be refunded by the tender inviting 
authority. 

9.2 Tenders without EMD (if not exempted) will not be accepted under 
any circumstances. 

9.3 Transaction fee is non-refundable.  A vendor will not have the 
access to online e-tender without making the payment towards 
transaction fee.  

NOTE: Bidders are advised to remit the transaction fee well in advance 
before the closing time of the event so as to give themselves 
sufficient time to submit the bid 
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10. Letter of
Tender

  The tenderer shall submit the Tender using the digital signature 
(class-3) via e-tendering process without any alterations. All blank 
spaces shall be filled in with the information requested. 

11.Documents
Establishing
the
qualifications
of the 
Tenderer 

  To establish its qualifications to perform the Contract in 
accordance with Section-III (Para 3), the tenderer shall provide the 
information in the format prescribed in Section- V & VI (Standard 
Formats). 

12. Visit to
Department

 The bidder is required to provide security services and is advised 
to visit and acquaint himself with the operational system. The costs 
of visiting shall be borne by the bidder. It shall be deemed that the 
contractor has undertaken a visit to the Department and is aware 
of the operational conditions prior to the submission of the tender 
documents. 

13. Period of
validity of
Tenders

13.1 The Tender validity period shall be 90 days from the last date of 
the submission of tender. 

13.2 In exceptional circumstances, prior to the expiration of the Tender 
validity period, the Bank may request tenderers to extend the 
period of validity of their Tenders. The request and the responses 
shall be made in writing. 

D. Submission and Opening of Tenders
14. Submission,

Sealing and
Marking of
Tenders

14.1 Tenderers submitting Tenders electronically shall follow the 
electronic Tender submission procedures specified in the 
Instructions regarding E-Tender. 

14.2 The tenderers may submit online their Financial Bid (competitive 
rates) in prescribed format (Part-II, Annex-XIV) along with copies 
of necessary documents as indicated in the “Technical Bid” (Part-
I). E-Tender with all information shall be submitted on or before the 
prescribed time and date. Incomplete Tenders will be summarily 
rejected. 

14.3 The tenderers shall quote rates inclusive of all components 
factored as mentioned in Annex-XIV. 

14.4 If desired / prescribed information is not submitted, the Bank will 
assume no responsibility for rejection of Tender. 
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15. Deadline for
Submission of
Tenders

15.1 Tenders must be filled online through e-tendering process 
mentioned in this document, not later than the date and time 
indicated in this document. 

15.2 The Bank may, at its discretion, extend the deadline for the 
submission of Tenders. 

16. One Bid per
Bidder

 Each bidder shall submit only one tender either by himself or as a 
partner in joint venture or as a member of consortium. If a bidder 
or if any of the partners in a joint venture or any one of the members 
of the consortium participate in more than one bid, the bids are 
liable to be rejected. 

17. Late Tenders  No Tender after the deadline shall be allowed on the portal. 

18. Tender
Opening

 The Bank shall open the Tender (Part-I) electronically on the 
notified date. Part-II will be opened for those bidders who qualify in 
Part-I. Date of opening of Part-II will be notified by email to the 
successful bidders on their valid email address. 

E. Examination of Tenders
19. 

Confidentiality 
 Information relating to the evaluation of Tenders shall not be 
disclosed to tenderers or any other person not officially concerned 
with such process until information on Contract award is 
communicated to all tenderers. 

20. Clarification
of Tenders

20.1 To assist in the examination, evaluation, comparison of the 
Tenders and qualification of the tenderers, the Bank may, at its 
discretion, ask any tenderer for a clarification of its Tender, allowing 
a reasonable time for response. Any clarification submitted by a 
tenderer that is not in response to a request by the Bank shall not 
be considered. The Bank’s request for clarification and the 
response shall be in writing. No change in the prices or substance 
of the Tender shall be sought, offered, or permitted, except to 
confirm the correction of arithmetic errors discovered by the Bank 
in the evaluation of the Tenders. 

20.2 If a tenderer does not provide clarifications of its Tender by the 
date and time set in the Bank’s request for clarification, its Tender 
shall be liable to be rejected. 

F. Tender Evaluation and Comparison
21. Evaluation of

Tenders
 The Bank shall use the evaluation criteria indicated in Section IV. 
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22. Qualification
of the
Tenderer

 The Bank shall determine, to its satisfaction, whether the selected 
tenderer meets the qualifying criteria in accordance with Section III 
(Para 3). 

23. Bank’s Right
to Accept Any
Tender, and to
Reject Any or
All Tenders

 The Bank reserves the right to accept or reject any tender, and to 
annul the Tendering process and reject all Tenders at any time 
prior to contract award, without thereby incurring any liability to 
tenderers or assigning any reason thereof. Further the conditional 
bids shall be rejected out-rightly. 

G. Award of Contract
24. Award

Criteria
 The Bank shall shortlist the tenderer based on the evaluation 
criteria detailed in Section IV (Evaluation Criteria). 

25. Notification
of Award

25.1 The tenderer who qualifies for the Technical Evaluation including 
site visit evaluation and is L1 in Financial Bid shall be awarded the 
tender. 

25.2 Until a formal contract is prepared and executed, the notification 
of award shall constitute a binding Contract. The successful 
tenderer shall take over entire work within 7 days of notification of 
award of work. 

26. Signing of
Contract

 The successful tenderer shall execute an agreement with the Bank 
on Non-Judicial stamp paper of value as applicable within 15 days 
of award of work. The stamp duty shall be borne and paid by the 
contractor. However, the issue of intimation of award of work by 
the Bank shall be considered as binding contract, as though such 
an agreement has been executed and all the terms and conditions 
shall apply on this contract. The agreement and rates will be valid 
for a period of one year in first year and extendable up to two more 
years, one year each time, subject to annual review by the Bank of 
the performance of the contractor(s) and mutual agreement. 

27. Performance
Security

27.1 The successful tenderer shall furnish along with the contract the 
Performance Bank Guarantee (PBG) of ₹2,10,000/- (Rupees Two 
lakh Ten thousand only). The PBG shall be valid for a period of 
60 days after the expiry of the contract period. The EMD of such 
tenderer will be returned on receipt of PBG. 

27.2 Failure of the successful tenderer to submit the Performance Bank 
Guarantee of ₹2,10,000/- (Rupees Two lakh Ten thousand only) 
or to sign the Contract shall constitute sufficient grounds for the 
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annulment of the award, forfeiture of the EMD and blacklisting of 
such tenderer. 

27.3 The PBG shall be released without interest after 2 months of 
completion of the contract period only after being satisfied of the 
successful completion of the contract and no liabilities from the 
agency or its employees. In case of any complaint or pending dues, 
the Performance Bank Guarantee (PBG) shall be discharged only 
after adjusting all dues, liabilities, etc. 
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Section-IV: Evaluation/ Selection Criteria 
Evaluation matrix 

A. Technical Bid Evaluation

1. 1.1 First, Part-I (Techno Commercial bid) will be evaluated. Tenderers shall furnish 
information for Technical Evaluation as per Form 1 of Standard Format (Annex-V). 

1.2 Supporting documents for the various items indicated in the Form 1 and in other 
parts of the Tender document, should be submitted for technical evaluation. 

1.3 The Bank shall scrutinize the information and documents submitted by the 
tenderer vis-à-vis eligibility criteria and evaluate the feedback from bankers, 
existing clients as also the findings from site visit to take decision regarding 
qualification in Technical Evaluation. 

1.4 Evaluation will be based on Annual Turnover, Manpower on roll, experience of 
running security services, volume of work performed in preceding years, ISO 
certification and other pre-qualification criterion prescribed in the Terms and 
Conditions of the contract. 

1.5 The financial bids of all the technically qualified firms/agencies/bidders will be 
opened for financial evaluation. The work will be awarded to the L-1 agency. In 
case the financial bid of more than one agency is same as L-1, then the work will 
be awarded to the agency which has the highest Annual Turnover in Technical 
evaluation. 

1.6 Financial Bid/Part-II will be opened for those bidders who qualify in Part-I. 
Tender will be awarded to Lowest bid in Part-II.  

2. 2.1 RBI may, at its discretion, conduct site visits to assess the quality and other 
aspects of the existing contracts of bidders as per the above criteria. 

A list of such places i.e. complete address details of clients in Agartala along with 
contact details of the contact person should be provided. 
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Section V- General and Specific Conditions of Contract 
Annex-I 

Scope of work and services 

1. Duties of security guards

(a) All Security Guards will report for duty ten minutes before their duty start time and will be
well turned out.

(b) After briefing by the Security Officer of the Bank, they will clear doubts if any on the
instructions passed on the day.

(c) The guards manning the security/ check posts should be vigilant and available at their
posts.

(d) The guards will keep a watch on the activities at the entrance/ exit gates and any
abnormality noticed will be instantly reported to the Security Officer of the Bank.

(e) While on duty, the guards will maintain a polite behavior with the employees, residents
and guests.

(f) While on duty, the guards will maintain a polite but firm behavior with the contract labor
but should not cause unnecessary obstruction to work.

(g) Guards will not involve themselves in any of the activities they are supposed to check
and prevent.

(h) In case of any doubt the guard will not keep it to himself but will immediately seek help
from Security Officer or Administration section of the Bank.

(i) While on duty the guards will work with eyes open, mind receptive & shall take initiative
to find abnormalities.

(j) No guard, especially in night shift duty will ever be found sleeping. If found sleeping on
duty the guard will require to be removed from all of RBI’s properties and the Security
Agency will be penalized monetarily as per the penalty clause mentioned at Annexure IV.

(k) Guards on duty at Office entrance will check the incoming/outgoing
employees/visitors/contractors/labourers, etc. He will also maintain a logbook to record the
details of the persons, excluding employees, entering/ exiting.

(l) The guards on duty will also take care of all the vehicles parked in the parking allotted to
the Bank / in the premises of the Bank.

(m) The guard should ensure that the street-dogs and stray cattle do not enter into the
premises.
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(n) The Security Guards should be trained to extinguish fire with the help of fire extinguishing
cylinders and other firefighting material available on the spot. They will help in extinguishing
the fire or in any other natural calamities.

(o) In emergent situations, Security Staff deployed shall also participate as per their role
defined in the disaster plan, if any, of the Department. Security Guards should be sensitized
for their role in such situations.

(p) The Security Guards are required to display mature behavior, especially towards ladies,
children and elderly persons.

(q) Any Security Guard on duty shall not leave the premises until his reliever reports for duty.

(r) Any other provisions as advised by the Bank may be incorporated in the agreement. The
same shall also be binding on the contractor.

(s) The Security Guard shall undertake any other related task given by the Bank to improve
security.

I/We hereby declare that I/We have read and understood all the above 
instructions/conditions and agree to abide by them. 

Place: Signature and seal of the Tenderer 

Date: 

Name of Authorized signatory 

Scanned copy (PDF format) must be uploaded while submitting e-tender online 
through MSTC E-Commerce portal. 
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  Annex-II 

Details of Security Personnel Required 

Place of Deployment 
Security Guards (Male) TOTAL 

1st 
Shift 

2nd 

shift 3rd Shift General 
Shift * 

RBI Office premises 2 2 2 1 7 
RBI land at 
Kunjaban, Agartala 2 2 2 0 6 

TOTAL 13 

* From 10 am to 6 pm, subject to change as per requirement.

Total Man Power 
S.No. Man power and Category Head count 

1 Security Guard (Area C - watch and ward, without 
arms as per minimum wages criteria) 

13 

I/We hereby declare that I/We have read and understood all the above 
instructions/conditions and agree to abide by them. 

Place: Signature and seal of the Tenderer 
Date: 

Name of Authorized signatory 

Scanned copy (PDF format) must be uploaded while submitting e-tender online 
through MSTC E-Commerce portal. 
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Annex-III 
Terms & Conditions of Contract 

1. The Contractor shall render Security Service (Ex-Servicemen/Trained Security Guards)

round the clock, watch and ward in respect of the RBI, Office premises at Jackson Gate

Building, 2nd Floor, Lenin Sarani, Agartala- 799001, and at the plot of land owned by RBI at

Kunjaban, Agartala and as decided and communicated by RBI.

2. The Contractor shall deploy for fulfilling its obligation under the Agreement such number

of staff as may be agreed to between the parties. However, it is estimated that at present

the requirement of the Bank is for 13 (thirteen) security personnel, i.e. to cover thirteen shifts

(as per Annex II). The number of such personnel may be increased or decreased as per the

requirement of the Bank during the contract period by intimating in writing to the Contractor.

3. The Contractor’s Staff (Ex-Servicemen/Trained Security Guards) shall always be under

the direct administrative control and supervision of the Contractor and the Contractor shall

be free to transfer and retransfer its staff in accordance with the Contractor’s need, provided

always that the stipulated number of staff to be deployed for the fulfilment of the Contractor’s

obligations under this agreement is always maintained. The Contractor will provide trained,

disciplined and qualified security guards to meet the above requirement. The Contractor will

provide to the security guards, uniforms with identification badges and all other basic

equipment required by the security guards to perform their duties, such as baton, etc.

4. The Contractor shall be solely responsible for replacement of security personnel in the

event of any of them reporting sick, proceeding on leave, absent without leave or under any

circumstances. The Contractor shall alone be responsible for all the consequences arising

on account of sickness, injuries or death to any of its personnel and RBI, Agartala shall in

no way be liable for the same.

5. The Security personnel (Ex-serviceman/Trained Security Guards) of the Contractor shall

guard the premises of RBI Office premises at Jackson Gate Building, 2nd Floor, Lenin Sarani,

Agartala – 799 001 and the plot of land owned by RBI at Kunjaban, Agartala to the best of

their abilities. They will exercise all care, caution, and reasonable and prudent exercise of

judgement, while exercising their duties. The RBI will provide at its office premises, such

facilities as will add to the efficient performance of duty by the guards. A register will be

provided for maintenance of the details of visitors entering the office premises.
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6. The Contractor shall have exclusive right to terminate the services of any of its staff

employed to fulfil its obligations under this agreement and to substitute any person instead.

However, RBI, Agartala shall be at liberty in its sole discretion to call upon the Contractor to

remove forthwith from the RBI Office Premises at Jackson Gate Building, 2nd Floor, Lenin

Sarani, Agartala – 799 001 and from the plot of land owned by RBI at Kunjaban, Agartala,

any person or persons appointed by the Contractor to carry out its obligations under this

agreement and to appoint another person or persons to the satisfaction of the RBI in the

place of the person or persons so removed. RBI Agartala’s decision in this respect shall be

final and binding on the Contractor. RBI Agartala shall not be bound to give any reason/s to

the Contractor in this behalf.

7. The Contractor shall carry out its obligations under this agreement diligently and to the

satisfaction of the RBI, Agartala. The Contractor shall comply with the directions and

instructions, which may be issued by RBI, Agartala from time to time and shall ensure that

its staff complies with the said directions and instructions.

8. The Contractor will arrange to make surprise checks daily to ensure that its personnel are

well turned out and their performance is up to the satisfaction of RBI, Agartala. The Security

personnel shall maintain proper registers, duty rosters, attendance registers etc. as decided

by RBI and shall not allow unauthorized entry.

9. The Contractor shall provide Thirteen (13) security personnel (Ex-serviceman/Trained

Security Guards) as under.

10. Out of the 13 (Thirteen) security guards, 7 (Seven) security guards will be for manning

RBI Office premises located at Jackson Gate Building, 2nd Floor, Lenin Sarani, Agartala –

799 001 for 24 hours (two guards for 8 hours in three shift and one guard will be on general

shift of 8 hours).

11. Another 6 (six) security guards will be providing security service at the plot of land owned

by RBI at Kunjaban, Agartala for 24 hours on 8 hours shift each.
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12. This number can be increased or decreased through letters communicated by RBI,

Agartala to the Contractor. Such actions based on communications, will be deemed to have

been undertaken under the provisions of this contract.

13. The Contractor shall be liable for payment of all wages, charges and statutory

contributions to the security personnel employed.

14. RBI, Agartala shall pay to the Contractor, compensation per security guard per month.

The amount shall be arrived from the quote submitted by the Contractor during the Tender

process. However, the variation in minimum wages, if any, will be revised from time to time

as per Central Government minimum wages rates for the Industrial workers (employed as

WATCH AND WARD – without arms).

15. The contractor shall be solely responsible for payment of all statutory taxes/ charges/

fees to the appropriate authority, unless required otherwise by the relevant statute. 

16. Either party shall be at liberty to terminate the agreement by giving three clear calendar

months’ notice in writing.

 

17(i) The Contractor/ Agency shall be solely responsible for full compliance with the 

provisions of “the Sexual Harassment of women at workplace (Prevention, Prohibition and 

Redressal) Act, 2013”. In case of any complaint of sexual harassment against its employee 

within the premises of the Bank, the complaint will be filed before the Internal Complaints 

Committee constituted by the Contractor / Agency and the Contractor / Agency shall ensure 

appropriate action under the said Act in respect to the complaint. 

(ii) Any complaint of sexual harassment from any aggrieved employee of the Contractor

against any employee of the Bank shall be taken cognizance of by the Internal Complaints

Committee constituted by the Bank.

(iii) The Contractor shall be responsible for any monetary compensation that may need to

be paid in case the incident involves the employees of the Contractor, for instance any
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monetary relief to Bank’s employee, if sexual violation by the employee of the Contractor is 

proved. 

(iv) The Contractor shall be responsible for educating its employees about prevention of

sexual harassment at work place and related issues.

18. The Contractor shall provide a complete and updated list of its employees who are

deployed within the Bank’s premises.

19 (i). The Contractor shall not disclose directly or indirectly any information, materials and 

details of the Bank’s infrastructure / systems / equipments etc., which may come to the 

possession or knowledge of the Contractor during the course of discharging its contractual 

obligations in connection with this agreement, to any third party and shall at all times hold 

the same in strictest confidence. The Contractor shall treat the details of the contract as 

private and confidential, except to the extent necessary to carry out the obligations under it 

or to comply with applicable laws. The Contractor shall not publish, permit to be published, 

or disclose any particulars of the works in any trade or technical paper or elsewhere without 

the previous written consent of the Employer. The Contractor shall indemnify the Employer 

for any loss suffered by the Employer as a result of disclosure of any confidential information. 

Failure to observe the above shall be treated as breach of contract on the part of the 

Contractor and the Employer shall be entitled to claim damages and pursue legal remedies. 

(ii). The Contractor shall take all appropriate actions with respect to its employees to ensure 

that the obligations of non-disclosure of confidential information under this agreement is fully 

satisfied. 

(iii). The Contractor’s obligations with respect to non-disclosure and confidentiality will 

survive the expiry or termination of this agreement for whatever reason.    

20. Security Guards should:
(a) Have Standard of Physical Fitness as per Sub-Section (1), (2) and (3) of Section
6 of Tripura Private Security Agencies Rules (TPSAR), 2007.
(b) Have Minimum qualification 10th pass or equivalent exam.
(c) Have Security Training as per Section 5 sub-section (1) to (3) of TPSAR 2007.
(d) Have been on the employment roll of the bidder for a minimum of six months
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before their deployment at RBI’s sites. 
21. The Agency shall be responsible for the entire risk coverage of private unarmed guards
for the duration of such service with the Bank.
22. The antecedents of staff shall be verified by the agency from local police authority before
they are deployed and an undertaking in this regard to be submitted to the Bank.
23. All liabilities arising out of accident or death while on duty shall be borne by the agency.
For this purpose, the agency shall maintain adequate insurance cover.
24. The agency shall at its own expense, arrange to effect and maintain comprehensive
insurance (workmen compensation policy for salary quoted) for its Security Guards
reflecting Reserve Bank of India as the Principal Employer.  A copy of the same shall be
provided to the Bank.
25. The security staff or any other employees of the agency shall not accept any gratitude
or reward in any shape.
26. The agency shall have his own Establishment / Training Institutes/ arrangements for
having adequate training aids for training purpose at its own cost to ensure correct and
satisfactory performance of its liabilities and responsibilities under the contract.
27. The payment would be made at the end of every month based on the actual shift
manned/operated by the personnel supplied by the agency and based on the documentary
proof jointly signed by the representative of the Bank and the agency/ its representative
/personnel authorized by it. No other claim on whatever account shall be entertained by the
Bank.
28. In case any of agency’s personnel(s) deployed under the contract is (are) absent, a
penalty as mentioned in the Working Penalty Clause shall be levied by the Bank and the
same shall be deducted from the agency’s bills. An official warning letter shall also be issued
by the Bank to the agency as it will be construed as exposing the security of Bank’s property
to a “Higher Risk” level.
29. In case any of agency’s personnel deployed under the contract fails to report in time and
agency is unable to provide suitable substitute in time for the same it will be treated as
absence and a penalty as mentioned in the Working Penalty Clause shall be levied.
30. Any liability arising out of any litigation (including those in consumer courts) due to any
act of the agency’s personnel shall be directly borne by the agency including all expenses /
fines.
31. If any money shall, as the result of any instructions from the Labour authorities or claim
or application made under any of the Labour laws, or Regulations, be directed to be paid
by the Bank, such money shall be deemed to be payable by the agency. The Bank shall be
entitled to recover the amount from the agency by deduction from money due to the
contractor or from the Performance Security.
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32. The agency shall not engage any subcontractor or transfer the contract to any other
person in any manner.
33. The Agency shall ensure that all the security guards deployed in the Bank premises are
having a Saving Bank Account and Salary is paid to them by the Agency through NEFT/
RTGS and wages must be paid by 10th of every month.
34. The Agency shall abide by the provisions of the Child Labour (Prohibition and
Regulation) Act 1986 and shall not deploy any person in violation of the provisions of the
said Act.
35. The Agency shall comply with the provisions of the Factories Act 1948, Contract Labour
(Regulation and Abolition) Act 1970, Child Labour (Prohibition and Regulation) Act 1986,
ESI Act 1948, Workmen’s Compensation Act 1923, Employees Provident Fund and
Miscellaneous Provisions Act 1952, Minimum Wages Act 1948, Payment of Wages Act
1936, Payment of Bonus Act 1965, Payment of Gratuity Act 1972, Tripura Industrial
Establishment, (National & Festival Holidays) Act 1963 and the Rules where under or any
other Laws and Rules as may be applicable to the contract workmen from time to time. The
Agency shall produce registers and records and comply with other directions issued by the
Bank for compliance of the statutory provisions.

36. Working penalty: As mentioned in Annex IV.

37.(i) Arbitration: Except where otherwise provided for in the contract, all questions and 
disputes relating to the meaning of the Scope of Work, Terms & Conditions, herein before 
mentioned and as to the quality of service or as to any other question, claim, right, matter or 
thing whatsoever in any way arising out of or relating to the contract, Scope of Work, Terms 
& Conditions, instructions, orders or otherwise concerning the works or the execution of/ 
failure to execute the same whether arising during the progress of the contract or after the 
completion thereof shall be referred to the sole arbitration of The General Manager (O-i-C) 
or to the sole arbitration of some other person appointed by the General Manager (O-i-C) 
willing to act as such arbitrator. The case referred to arbitration shall be other than those for 
which the decision of the General Manager (O-i-C) is expressed in the contract to be final 
and conclusive. There will be no objection if the arbitrator so appointed an employee of RBI 
and that he had to deal with the matters to which the contract relates and that in the course 
of his duties as such he had expressed views on all or any of the matters in dispute or 
difference. The arbitrator to whom the matter is originally referred being transferred by 
vacating his office or being unable to act for any reason, the General Manager (O-i-C) as 
aforesaid at the time of such transfer, vacation of office or inability to act, shall appoint 
another person to act as arbitrator in accordance with the terms of the contract. Such person 
shall be entitled to proceed with the reference from the state at which it was left by his 
predecessor. 

(ii) Subject as aforesaid the provision of the Arbitration and Conciliation Act, 1996 or any
statutory modification or re-enactment thereof and the rules made there under and for the
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time being in force shall apply to the arbitration proceeding under this clause. 

(iii) It is a term of the contract that the party involved in arbitration shall specify the dispute
or disputes to be referred to arbitration under this clause together with the amount or
amounts claimed in respect of each such dispute.

(iv) The arbitrator(s) may from time to time with consent of the parties enlarge the time for
making and publishing the award.

(v) The work under the Contract shall, if reasonably possible, continue during the arbitration
proceedings and no payment due to be payable to the Agency shall be withheld on account
of such proceedings.

(vi) The Arbitrator shall be deemed to have entered on the reference on the date he issues
notice to both the parties fixing the date of the first hearing.

(vii) The Arbitrator shall give a separate award in respect of each dispute or difference
referred to him.

(viii) The venue of arbitration shall be such place as may be fixed by the Arbitrator in his sole
discretion.

(ix) The award of the arbitrator shall be final, conclusive, and binding on all parties to this
contract. In case of any unresolved dispute between the Agency and RBI, it shall fall to the
jurisdiction of the High Court of Tripura at Agartala.

38. Jurisdiction of court: This agreement is subject to the jurisdiction of the High Court of
Tripura at Agartala.

39. Period of contract: The contract, if awarded, shall be initially valid for a period of one
year from the date of agreement. The Bank reserves the right to extend the period of contract
for a further period of up to two years (one year at a time) on terms mutually agreed upon.
Either party shall be at liberty to terminate the agreement by giving three clear calendar
months’ notice in writing.

40. Risk Clause
Notwithstanding anything contained in any other clause, RBI reserves the right to terminate
the contract due to any failure on the part of the Agency in discharging its obligations under
the contract or in the event of it becoming insolvent or going into liquidation. The decision of
the RBI about the failure on the part of the Agency shall be final and binding on the Agency.
This termination can be done at a notice of 10 working days.

In the event of any failure on the part of the Agency, RBI shall have the right, without any 
prejudice, to get the work done through any other alternative Agency at the risk and cost of 
the Agency. The additional cost, loss, if any, incurred by RBI would be recovered from the 
Agency. 
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41. Payment to the agency

The charges quoted will cover the cost of the services of manpower deployed, material used 
for maintenance of machinery/equipment deployed for efficient rendering of services and 
shall be payable on monthly basis subject to submission of invoice and performance check. 
The payment thereon will be made after the same is duly certified by the Bank's Officers 
that the services provided have been satisfactory and after deducting all statutory 
dues/taxes, etc. The payment would be made on a monthly basis for actual shifts 
manned/operated by the personnel supplied by the contractor and based on the attendance 
sheets duly verified by the Bank and other supporting documents. No other claim on 
whatever account should be entertained by the Bank. The Contractor will ensure that 
Security Guards/Security Officer of the Bank engaged by him must receive their entitled 
wages in time. In view of this, the following procedure will be adopted. The bills shall be 
submitted along with the following documents in respect of the contractual employees 
deployed at RBI, Agartala, mandatorily: 

(a) Current month Invoice Copy.

(b) Current month Wage Register (Form XVII [See rule 78(1) (a) (i) of The Contract Labour
(Regulation and Abolition) Central Rules, 1971], duly signed by the individual contract
Labourers.

(c) Current month Attendance Register.

(d) Current month ESI remittance challan (if applicable) with consolidated and breakup
details.

(e) Current month EPF remittance challan, as applicable, with consolidated and breakup
details.

(f) Letter to the bank regarding disbursement of payment.

(g) UTR Numbers/Documentary evidence of the transfer of payment to the individual
employee’s account.

(h) Proof of any other payment (bonus etc.) made to the contractual employees.

(i) A Certificate by the Vendor declaring that they are adhering to the applicable forms
under the Minimum Wages Act, 1948 (XI of 1948) and all the applicable rules under the
Act issued by the Government of India from time to time, EPFO, ESIC (if applicable), Bonus
and all other Act/Rules issued by the Government of India in connection with employment
of labours.

(h) Periodical returns submitted to Labour Commissioner, Shram Suvidha Portal, EPFO & 
ESIC within 07 days of filing (as and when submitted).

  E-Tender for Annual Service Contract for Deployment of Trained Security Personnel (Security Guards) at RBI, Agartala
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42. The claims in bills regarding taxes and GST, if applicable, shall be necessarily
accompanied with documentary proof pertaining to the concerned month’s bill. A requisite
portion of the bill / whole of the bill amount shall be held up till such proof is furnished, at the
discretion of the Bank.
43. The Agency shall raise the bill on completion of every month and the payment shall be
made within 15 days from the date of submission of complete bill with all supporting
documents. As the Bank follows the National Electronic Fund Transfer (NEFT) method only,
the payment, if any, shall be made through NEFT to the contractor’s bank account.

44. Before submission of the bill, the Agency shall ensure that the payment of persons
deployed by the Agency has been made for the billed period.

45. No request for making advance payment on any ground shall be entertained.
46. Under no circumstances Agency is entitled to claim any charges over and above the
charges prescribed in the terms of this contract.

47. Audit
If as a result of post payment audit any overpayment is detected in respect of any work done
by the agency or alleged to have been done by the agency under the tender, it shall be
recovered by the Bank from the agency.
If any underpayment is discovered, the amount shall be duly paid to the agency by the Bank. 
48. Outsourcing
Each Bidder is required to confirm and declare with his bid that no agent, middleman or any
intermediary has been, or will be, engaged to provide any services, or any other item or
work related to the award and performance of this contract. If the Bank subsequently finds
to the contrary, it reserves the right to cancel the contract immediately.

49. RBI reserves the right to assess the capacity and capability of the parties. The Bank also
reserves the right to accept any or reject any/ all the applications or any part thereof at any
stage of process without assigning any reason thereof. The Bank has no obligation to accept
the lowest financial application. RBI’s decision in this regard shall be final and binding.

I/We have read the General Information, Scope of Work, Terms & Conditions explicitly 
mentioned above and accept the same to execute the contract, if awarded. 

SIGNATURE & SEAL OF THE APPLICANT 

 (Please sign at the bottom of all pages) 

Scanned copy (PDF format) must be uploaded while submitting e-tender online 
through MSTC E-Commerce portal. 
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Annexure IV 
Working Penalty Clause 

Withholding of Payments: The Bank may withhold the payment to an extent that, if it 
reasonably believes when, the Agency is in breach of the obligations as per this Agreement. 
If the breach is such that the same can be remedied, the Agency is given 07 (seven) days’ 
notice for remedy of the deficiency. Once the service provider has cured the deficiency, the 
Bank will pay back the withheld amounts on this cause. It is clarified that such a withheld 
amount shall not incur any interest. 

Deductions from Payment: The Bank may deduct from the Agency’s Bill, amounts on 
account of claims of penalty as per the mentioned Service Level Agreement (SLA), costs or 
claims, losses, damages, defective services carried out by the Agency etc., directly incurred 
by the Bank (‘The Direct Damages’) that arise from the negligence of the Agency. In case 
the Agency fails to remedy the breach, as mentioned, the Bank has the discretion, without 
further notice, to deduct such amounts from the Agency’s Bill, and this right is in addition to 
any other right available to the Bank under this Agreement. 

Operational Working Penalty: Working penalty limiting to the operational requirements are 
specified as follows: 

Sl 
No. 

Service Level Agreement (SLA) Failure Tolerance 
Level 

Risk Penalty per 
Month General 

1 Failure to monitor thefts / pilferage 
regularly at assigned area. Zero High 

Minimum 0.5% 
to Maximum 3% 
of the bill value. 

2 Staff shall not be Missing from 
duty/ post. Zero High 

Minimum 0.5% 
to Maximum 3% 
of the bill value. 

3 Failure to intimate the incidents 
immediately to Security Officer of 
the Bank. 

Zero High 
Minimum 0.5% 
to Maximum 3% 
of the bill value. 

4 Staff shall not sleep on duty 
Zero High 

Minimum 0.5% 
to Maximum 3% 
of the bill value. 

5 Misbehavior by the Staff with any 
employee / visitors etc. Zero Medium 

Minimum 0.3% to 
Maximum 3% of 
the bill value. 

6 Failure in handing and taking 
over of duties during shift change 
and failure in follow up of SOPs Zero Medium 

Minimum 0.3% to 
Maximum 3% of 
the bill value. 

7 Misuse of Bank 
property/equipment. Zero Medium 

Minimum 0.3% to 
Maximum 3% of 
the bill value. 
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8 Failure to conduct training as per 
the terms of the contract.  Zero Low 

Minimum 0.2% to 
Maximum 2% of 
the bill value. 

9 Smart Turnout, Good Uniform 
with ID card at all the times. Zero Low 

Minimum 0.2% 
to Maximum 2% 
of the bill value. 

Penalty per Month 

S L A 

High 
Risk 

Minimum 0.5% to a Maximum of 3% of the monthly bill value 
and not exceeding more than 10% of the total bill value. 

Medium 
Risk 

Minimum 0.3% to a Maximum of 3% of the monthly bill value 
and not exceeding more than 10% of the total bill value. 

Low 
Row 

Minimum 0.2% to a Maximum of 2% of the monthly bill value 
and not exceeding more than 10% of the total bill value. 

Implementation: The above-mentioned SLA are to be monitored by the Protocol & 
Security Officer and process the penalties if any. 
Working Penalty (Statutory compliances): Working penalty limiting to the statutory 
compliances are specified as follows: 

S 
No Statutory requirements 

Failure 
Tolerance 

Level 
Risks Penalty per 

Month 
1 The Contractor shall comply with 

the statutory requirement 
regarding maximum number of 
hours of service of 8 (Eight) 
hours per day. 

Zero High 

Minimum 0.5% to 
Maximum 3% of 
the bill value. 

2 Deploying the employee beyond 
8 hours in a day. Zero High 

Minimum 0.5% to 
Maximum 3% of 
the bill value. 

3 Failure to deploy 100% security 
staff in each shift. 

Should not be 
less than 

100% 
attendance 

on daily shift 
basis- (Zero) 

High 

Minimum 0.5% to 
Maximum 3% of 
the bill value. 

4 Failure to comply with 
the Applicable laws Zero Medium 

Minimum 0.3% to 
Maximum 3% of 
the bill value. 

5 Deploying the Staff/ employees 
without giving weekly-off. Zero High 

Minimum 0.5% to 
Maximum 3% of 
the bill value. 



भारतीय �रज़वर् बैंक / Reserve Bank of India 
मानव संसाधन प्रबंध िबभाग / Human Resource Management Department 

अगरतला/ Agartala 

  E-Tender for Annual Service Contract for Deployment of Trained Security Personnel (Security Guards) at RBI, Agartala

6 Attendance register shall be 
maintained in such a manner 
that daily tracker of staff is 
possible. 

Zero High 

Minimum 0.5% to 
Maximum 3% of 
the bill value. 

7 Statutory requirement 
documents to be provided on by 
keeping one register each i.e., -
Wage/ Leave/ Weekly off/ 
Attendance. 

Zero High 

Minimum 0.5% to 
Maximum 3% of 
the bill value. 

8 Participation in the Vendor 
compliance Audit. Zero High 

Minimum 0.5% to 
Maximum 3% of 
the bill value. 

9 Statutory requirement -
documents to be provided on 
time i.e., -PF/ESI 

Before 5th of 
every month Medium 

Minimum 0.3% to 
Maximum 3% of 
the bill value. 

10 Failure to pay the salary with 
in10th of each month 

on or before 
10th every 

month 
Medium 

Minimum 0.3% to 
Maximum 3% of 
the bill value. 

Penalty per Month 
S 

L 

A 

High Risk Minimum 0.5% to a Maximum of 3% of the monthly bill value 
and not exceeding more than 5% of the total bill value. 

Medium Risk 
Minimum 0.3% to a Maximum of 3% of the monthly bill value 
and not exceeding more than 5% of the total bill value. 

Low Risk 
Minimum 0.2% to a Maximum of 2% of the monthly bill value 
and not exceeding more than 5% of the total bill value. 

Implementation: The above-mentioned SLA is to be monitored by the Protocol & Security 
Officer and to process the penalties if any. 

I/We hereby declare that I/We have read and understood all the above 
instructions/conditions and agree to abide by them. 

Place: Signature and seal of the Tenderer 
Name of Authorized signatory 

Date: 

Scanned copy (PDF format) must be uploaded while submitting e-tender online 
through MSTC E-Commerce portal. 
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 Section VI- Standard Formats   Annexure-V 

Form-1 of Technical Bid 
(To be given on tenderer’s letter head) 

The General Manager (O-i-C) 
HRMD, Reserve Bank of India 
Agartala 799 001 

E-Tender for Annual Service Contract for Deployment of Trained Security Personnel
(Security Guards) at RBI Agartala 

In response to the above and in full agreement with the terms and conditions as stipulated 
by Reserve Bank of India, Agartala: 

(a) I/ We certify that before signing this bid, I/ We have read and fully understood all
the terms and conditions and instructions laid down in tender document and
undertake to abide by them.

(b) I/ We understand the minimum wages will be required to be paid as per the terms
and conditions stipulated by the Central Government/ other authorities concerned
from time to time. In addition, I/We also understand that all statutory payments like
EPF /ESI /Bonus /Gratuity, Leave, relieving charges, uniform, etc., also need to be
paid as prescribed under various statutes, by me / us.

(c) I/ We undertake that complete security of the Bank’s properties shall be ensured
by our Agency.

(d) The Earnest Money Deposit (EMD) of ₹84,000/- (Rupees Eighty-Four thousand
only) is submitted through online on Beneficiary Name: Reserve Bank of India,
Agartala IFSC: RBIS0AGPA01, Account No.: 8614038

(e) On receiving the award of contract, I/We will furnish a Performance Bank
Guarantee In lieu of Security Deposit of ₹2,10,000/- (Rupees Two lakh Ten thousand
only) which shall be valid for the entire period of contract.

(f) I / We also understand that The General Manager (O-i-C), Reserve Bank of India,
Agartala has the right to accept or reject my/ our tender bid without assigning any
reasons whatsoever and his decision will be binding on me/us.

(g) I/ We have valid registration in respect of Employees Provident fund/ Employees
State Insurance/ GST etc., copies of which are enclosed herewith.

(h) I/ We agree and undertake, if our bid is successful and accepted, to provide the
security services in accordance with the requirement of the Bank.

(i) I/ We also understand that the Bank Guarantee, in lieu of security deposit, will be
invoked in the event of failure on my/ our part to execute the agreement within the
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specified time or in case of breach attributable to me/ us of the terms and conditions, 
or failure on my/ our part to duly execute the work. 

Yours faithfully, 

Date: Authorized Signatory (Name & Seal) 

Place: 

Scanned copy (PDF format) must be uploaded while submitted e-tender online 
through MSTC E-commerce portal. 
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 Annexure-VI 

General Instructions regarding Techno-commercial and financial bids 
(To be read in relevance to e-Tendering process only) 

(To be scanned and uploaded) 

1. PART- I (Techno-commercial bid)

1.1 Tenders in two parts are invited from Companies/Firms/Agencies for Annual Service 
Contract for Deployment of Trained Security Personnel (Security Guards) at RBI Agartala 
at an estimated cost of ₹42 Lakh (Rupees Forty-two lakh only) per annum exclusive of 
GST. 

1.2 The outsourcing agency (hereinafter referred to as “Agency”) shall provide trained, 
uniformed and unarmed men under its employment, and will provide security to the 
buildings, equipment, materials and residents at various premises of the Reserve Bank of 
India, Agartala (hereinafter referred to as “Bank”) as indicated in this document and; 
monitoring and surveillance of the said premises.  

1.3 The Agency shall abide by the Private Security Agencies (Regulation) Act, 2005 (Central 
Act 29 of 2005) (PSARA-2005) and Tripura Private Security Agencies Rules, 2007 and shall 
strictly follow all the provisions of the Acts and Rules mentioned in it. 

1.4 The agency should be registered with the concerned authorities of Labour Department 
under Contract Labour (R&A) Act, 1970 and the related Acts/Rules enacted by Tripura State 
(wherever applicable). 

1.5 Eligibility criteria for participating in the tender. Company/Firm/Agency who fulfill the 
following pre-qualification criteria are eligible to apply. 

Sl. 
No 

Criteria Requirement 

1. Duration of past 
experience 

a) Should have minimum 3 years of experience of executing
similar work in Airports, Defence, PSUs,
Embassies/Consulates, Public /Pvt. Sector Banks, IT
Sector, and other reputed Pvt. Sector companies as on
March 31, 2024. Applicants should furnish their client list and
documentary evidence showing the details of work carried
out by them during the last 3 years (FY 2021-22, FY 2022-
23, and FY 2023-24).

b) The Security Agency should be registered with the
appropriate Government authorities and should be a well-
established organization.
c) The Agency should mandatorily have an office (Registered/
corporate/ branch/ regional/ Zonal/ representative/ liaison) at
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Agartala. Documentary proof for the same to be submitted. 

2. Minimum value 
of each 
completed work 
(qualifying) 

 Minimum years of each completed work. 
(a) Providing / provided security services in any one high
security installation / establishment such as Airports, Defence,
PSUs, Embassies/Consulates, Public / Pvt. Sector Banks, IT
Sector and other reputed large Pvt. Sector companies
continuously for last three years (FY 2021-22, FY 2022-23 and
FY 2023-24) with deployment of at-least 10 security personnel
or 90% of the estimated tender cost.

OR 
(b) Providing / provided security services in any two high
security installation / establishment such as Airports, Defence,
PSUs, Embassies/ Consulates, Public /Pvt. Sector Banks, IT
Sector and other reputed large Pvt. Sector companies
continuously & simultaneously for three years (FY 2021-22, FY
2022-23 and FY 2023-24) with deployment of 5 security
personnel or 60% of the estimated tender cost.

OR 
(c) Providing / provided security services in any three high
security installation / establishment such as Airports, Defence,
PSUs, Embassies/Consulates, Public / Pvt.  Sector Banks, IT
Sector and other reputed large Pvt. Sector companies
continuously & simultaneously for three years (FY 2021-22, FY
2022-23 and FY 2023-24) with deployment of 3 security
personnel or 40% of the estimated tender cost.
Please attach the required Client reports for satisfactory 
completion and to be uploaded as documentary proof 
(Scanned copy PDF format) (As per Annexure IX) 

3. ISO Certification 
and other 
standards 

 ISO Certification, SA 8000, OHSAS 18001. The bidder should 
have at least one of the following certifications: 

(a) ISO 9001
(b) SA 8000
(c) OHSAS 18001
(Scanned copy to be uploaded)

4. PSARA License The agency/ firm should be in possession of a valid license 
granted by Controlling Authority of the State of Tripura (Scanned 
copy to be uploaded). 

5. Certificate of 
Registration of 
Establishment 

The Agency should be in possession of a valid certificate of 
Registration of Establishments under the Tripura Shops and 
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Commercial Establishments Act, 1961 (Scanned copy to be 
uploaded). 

6. Registration 
under 
Contractual 
Labour Act 

The Agency should be in possession of a valid license for 
employing contractual labour under “The Contract Labour 
(Regulation & Abolition) (Tripura) Rules, 1978”. (Scanned copy 
to be uploaded) 

7. ESIC, EPFO 
Registration 

The Agency must be registered with ESIC and EPFO. (Scanned 
copies of Registration Certificates to be uploaded) 

8. Training Setup The company should have a proper infrastructure/arrangement 
for imparting training to their security personnel on professional, 
physical aspects, discipline and conduct as prescribed by the 
Controlling Authority. A duly certified documentary evidence of 
the same may be scanned and uploaded. 

9. Yearly turnover  The Agency should have at least minimum annual turnover of 
amount equal to ₹42 lakh, from provision of Security Guard 
Services activities, during the last 3 (FY 2021-22, FY 2022-23, 
and FY 2023-24). If FY 2023-24 balance sheet is not finalized / 
published then, FY 2020-21 should be provided. (Scanned copy 
of the relevant documents duly Certified by Chartered 
Accountant to be uploaded) 

10 Solvency The Agency should furnish solvency certificate issued by the 
applicant’s banker, specifically for the purpose of the work, 
for a minimum amount equal to the estimated cost. (Scanned 
copy to be uploaded) (Annexure XI) 

11 Visit to 
Department 

The bidder is required to provide security services and is 
advised to visit and acquaint himself with the operational 
system. The costs of visiting shall be borne by the bidder. It shall 
be deemed that the contractor has undertaken a visit to the 
Department and is aware of the operational conditions prior to 
the submission of the tender documents. 

12 One Bid per 
Bidder 

Each bidder shall submit only one tender either by himself or as 
a partner in joint venture or as a member of consortium. If a 
bidder or if any of the partners in a joint venture or any one of 
the members of the consortium participate in more than one bid, 
the bids are liable to be rejected. 

1.6 Details of the company/firm/agency: 

(a) The full particulars of the Company/Firm/Agency, in detail, are required to be
submitted. In case of a company, the certificate of registration, Memorandum and
Articles of Association of the company and other relevant documents and particulars
of all the directors and responsible officials are required to be submitted. In case of a
partnership firm, the partnership deed, power of attorney, if any and particulars of all
the partners constituting the firm; and in case of an Agency or Proprietorship, the
particulars of the individual/individuals involved therein along with the name(s) and
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address(es)’ etc. are required to be submitted (Scanned copy to be uploaded). 

(b) Details of work experience as per the requirements in the pre-qualification criteria
supported by work orders, documents, and certificates shall be submitted. The details
along with documentary evidence of previous experience, if any, of carrying out works
for the Reserve Bank of India at any other centre should also be given (Scanned copy
to be uploaded).

(c) Income Tax Assessment orders along with latest final order and credit worthiness
certificate from the bankers with a copy of the specified accounts of the business of
the contractor for a period of last three financial years duly certified by Chartered
Accountants should be enclosed in proof of credit worthiness and turnover for the last
three years (FY 2021-22, FY 2022-23, and FY 2023-24). If FY 2023-24 balance sheet
is not finalized / published then, FY 2020-21 should be provided. (Scanned copy to
be uploaded).

(d) Written information about the names and address of the Bankers with full details
like names, present contact / postal addresses, e-mail IDs, telephone (landline and
mobile) nos., etc. of the contact executives (i.e. the persons who can be contacted at
the office of their bankers by the Bank, in case it is so needed) should be furnished
(Scanned copy to be uploaded).

1.7 Checklist for the Documents to be uploaded. Scanned copy of Original Documents 
to be uploaded online through ‘mstcecommerce’ portal in PDF format while submission of 
E-tender (Each file size should not exceed 5 MB):

(a) Audited or CA Certified Statement of Accounts for the last 3 accounting years (FY
2021-22, FY 2022-23, and FY 2023-24) (If FY 2023-24 Statement of Accounts is not
finalized / published then, FY 2020-21 should be provided)

(b) Income Tax Return filed with the Income Tax Department for the last three years
(FY 2021-22, FY 2022-23, and FY 2023-24) (If FY 2023-24 ITR is not finalized /
published then, FY 2020-21 should be provided)

(c) Applicable tax registration certificate, viz., PAN, GST, etc.

(d) Registration Certificate of the company/firm/agency issued by the relevant
authority.

(e) E.P.F. Registration Certificate and E.S.I. Registration Certificate.

(f) Basic Information and Evaluation of Eligibility (As per Annexure XIII)

(g) Details of previous experience (As per Annexure XII)

(h) Details of Banker (s) (As per Annexure XI)

(i) Banker’s Certificate (Solvency Certificate) issued by the tenderer’s bankers
specifically for this work for an amount equivalent to the estimated cost of ₹42 lakh
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(Rupees Forty-two lakh only), for indicating financial soundness of the tenderer. (As 
per Annexure X) 

(j) Copy of license issued by the Regional Labour Commissioner (Central), Office of
the Regional labour Commissioner (Central), Ministry of Labour and Employment,
Government of India.

(k) Client Report in prescribed format (As per Annexure IX).

(l) All documents related to work experience supported by Work Orders, completion
certificates and other details.

(m) Power of Attorney/authorization with the seal of the company/firm in the name of
the persons signing the tender documents.

(n) Experience certificate of the Proprietor/Director(s)/Executives or proof of
qualification.

(o) Certificate regarding Training Facility.

(p) Valid PSARA License from Controlling Authority.

(q) Any one Certificate of ISO 9001 / SA 8000 / OHSAS 18001

(r) Checklist for technical evaluation (As per Annexure VIII)

(s) Any other technical information the tenderer wishes to furnish.

1.8 Applicants intending to apply will have to satisfy the Bank by furnishing documentary 
evidence in support of their possessing required eligibility and in the event of their failure to 
do so, the Bank reserves the right to reject their candidature. 

1.9 Intending tenderer has to deposit EMD of ₹84,000/- (Rupees Eighty-Four thousand only) 
through NEFT in favour of: 

Beneficiary: Reserve Bank of India, Agartala  
IFSC: RBIS0AGPA01 (5th and 10th digit is Zero)  
Account No.: 8614038 on or before the date given at Scope of Tender. 

1.10 Tenders without EMD will not be accepted under any circumstances. However, eligible 
registered MSEs (as per the Public Procurement Policy, Order 2018 issued by Ministry of 
MSME) participating in the tender process are exempted from payment of Earnest Money 
Deposit, on submission of valid documents. 

1.11 EMD shall be forfeited if the bidder withdraws his bid during the period of tender validity 
or fails to execute the contract or award of work. 
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2. PART- II (Financial Bid).

2.1 Part-II of the online tender should only contain the service provider’s quoted rates in 
Format I (Annex XIV). 

2.2 The tendered rates shall be inclusive of all the liabilities of the company/agency/firm viz., 
Statutory Liabilities such as Minimum Wages, ESI and EPF contributions, etc. A reference 
may be made to all Central Government laws/guidelines in this regard. The rates shall also 
include cost of materials, labour and tools/machinery, etc. required at the site. The rates 
should be in conformity to Minimum Wages Act 1948 as published by Central Government. 
Kindly note that the State Government prescribed rates are NOT to be quoted. 

2.3 The rates/quotes in the Financial Bid shall be firm and final and will not be enhanced, 
except for the increase in minimum wages and the related components, under any pretext 
during the period of the contract. 

2.4 Financial Bids not conforming to the statutory obligations like Minimum Wages (as per 
Central Government of India notification), EPF, ESI, etc. are liable to be rejected. 

2.5 All statutory deductions, as applicable shall be made from the bills submitted by the 
company/agency/firm. The Financial Bid shall, therefore, be all inclusive. 

2.6 Financial Bids shall be inclusive of the cost of the uniform and identity cards and 
protective gear provided by the company/agency/firm to the personnel deployed. 

2.7 To assist in the examination, evaluation, comparison of the Tenders and qualification of 
the tender, the Bank may, at its discretion, ask any bidder for a clarification of its Tender, 
allowing a reasonable time for response. Any clarification submitted by a bidder, that is not 
reasonable to the Bank shall not be considered. The Bank’s request for clarification and the 
response shall be in writing. No change in the prices or substance of the Tender shall be 
sought, offered, or permitted. 

2.8 If a bidder does not provide clarifications of its Tender by the date and time set in the 
Bank’s request for clarification, its Tender shall be liable to be rejected. 

3. Opening of Tender. As per the procedures laid down in Section-I hereto for opening of
tender.

3.1 Validity of Tender: The Tender along with the prices shall remain valid initially for a period 
of 90 days from the date of opening of Part-I, which period may be further extended by 
mutual agreement in writing by the Bank and Tenderer. The Tenderer shall not cancel or 
withdraw the tender during this period or change the quoted rates. 

3.2 The tender documents which do not comply with the conditions prescribed in the tender 
form will be summarily rejected. 

3.3 Conditional bids will also be summarily rejected. 

3.4 Part-II (Financial bid) of only those tenderers who qualify in the Techno- commercial Bid 
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(Part-I) will be opened on a subsequent date, for which the intimation would be given to the 
qualified tenderers. 

3.5 The Bank is not bound to accept the lowest tender and reserves the right to accept either 
in full or in part any tender. The Bank also reserves the right to reject all the tenders without 
assigning any reason thereof. 

Note: All the tenderers may please note that any amendments / corrigendum to the 
tender, if issued in future, will be notified on the RBI Website and MSTC Website as 
given above and will not be published in the newspaper. 

I/We hereby declare that I/We have read and understood all the above 
instructions/conditions and agree to abide by them. 

Date: Signature and seal of the Tenderer 
(Name of Authorized signatory) 

Place: 

Scanned copy (PDF format) must be uploaded while submitting e-tender online 
through MSTC E-commerce portal. 
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Particulars of the tendering Company/Firm          Annexure-VII 
(To be given on Tenderer’s letter head) 

1. Name of the Company/Firm 

2. Type of Company whether, Proprietorship, 
Partnership etc. 

3. Name and address of the Proprietor/ Partners/ Directors of 
the Company 

4. Registration (firm, company etc.,) / Registration Authority, 
Date Number etc. 

5. Registered office address and telephone number & email 
address 

6. Office address through which the work will be handled 
(together with email id of authorised official) 

7. Experience in undertaking similar services to other 
organizations 

Years 

8. Total value of the contract entered into with other 
organizations for the last 3 years (FY 2021-22, FY 2022-23 
and FY 2023-24) (If FY 2023-24 is not finalized / published 
then, FY 2020-21 should be provided) 

Rs. 

Rs. 

Rs. 
9. Furnish Balance Sheet for last 3 years (FY 2021-22, FY 

2022-23, and FY 2023-24) (If FY 2023-24 Balance Sheet is 
not finalized / published then, FY 2020-21 should be 
provided) 

10. Whether providing security services to any of the 
Government/Semi-Government Undertaking/s and if so, 
furnish details 

11. PAN No. (copy of PAN card issued by the Income Tax 
Department) 

12. Provident Fund Account No. 

13. ESI Regn. Number 

14. License number under Contract Labour (R&A) Act 

15. Indicate if involved in any litigation 

16. Any disputes (including with statutory authorities) are 
pending and details of the stage of proceedings 

Signature of the applicant with Seal 

Scanned copy (PDF format) must be uploaded while submitting e-tender online 
through MSTC E-commerce portal. 
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Annexure-VIII 
CHECK-LIST FOR TECHNICAL EVALUATION 

Sl. 
No. Documents asked for 

To be 
filled by 

the Bidder 

Details of 
Documentary 
proof in PDF 

(Page No. / File 
Name) 

1 Earnest money (NEFT of ₹84,000/-) Eligible MSE’s 
exempted. 

2 

Authorized person of the company/ firm/ agency, with 
name, designation address and office telephone 
numbers. If the bidder is a partnership firm/private or 
limited company, name designation, address and office 
telephone numbers of Partners/Directors also (Copy of 
partnership deed/Registration Certificate/MOU/MOA 
as applicable to be submitted)  

3 
Self-attested copy of the PAN card issued by the 
Income Tax Department with copy of Income-Tax 
Returns of the last 3 financial years.  

4 Self-attested copy of GST Registration. 

5 Self-attested copy of valid Registration number of the 
company/firm/agency.  

6 
Self-attested copy of the License under Contract 
Labour (R&A) Act 1970, of the employer for whom the 
Agency is currently undertaking the work.  

7 Self-attested copy of valid EPF Registration number. 
8 Self-attested copy of valid ESI Registration number 

9 

Average Turnover of not less than ₹42 lakh (Rupees 
Forty-two lakh only) per annum (for Security Guard 
Services) for the last 3 years, FY 2021-22, FY 2022-
23, and FY 2023-24) (If FY 2023-24 is not finalized / 
published then, FY 2020-21 should be provided, duly 
certified by the Chartered Accountant.   

10 

Copy of audited balance sheets and profit and loss 
accounts for the past three years (i.e. FY 2021-22, FY 
2022-23, and FY 2023-24) (If FY 2023-24 Balance 
Sheet is not finalized / published then, FY 2020-21 
should be provided) 

11 

Income Tax Assessment orders for the past three 
years (i.e. FY 2021-22, FY 2022-23, and FY 2023-24) 
(If FY 2023-24 ITR is not finalized / published then, 
FY 2020-21 should be provided) 
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12 
Copy of Registration of Company/ Firm valid for at 
least 12 months from the date of commencement of 
the contract. 

13 
Experience of having successfully completed similar 
works during last 3 years (FY 2021-22, FY 2022-23, 
and FY 2023-24)  

a. Three similar completed works each costing not less
than the amount equal to 40% of the estimated cost or
deployment of 3 Security Guards.

b. Two similar completed works each costing not less
than the amount equal to 60% of the estimated cost or
deployment of 5 Security Guards.

c. One similar work costing not less than the amount
equal to 90% of the estimated cost or deployment of 10
Security Guards.

14 

3 Years of experience (FY 2021-22, FY 2022-23, and 
FY 2023-24) in providing similar services to Central 
Government/State Government Departments/ Banks/ 
Public or Private Sector Companies/ Undertakings/ 
Autonomous Bodies etc. 

15 Address of the company/agency/firm’s office in 
Agartala  

16 Any other documents, if required 

Authorized Signatory (With name & Seal) 

Date: 

Scanned copy (PDF format) must be uploaded while submitting e-tender online 
through MSTC E-commerce portal. 
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Annexure-IX 

CONFIDENTIAL 

Client’s certificate regarding performance of company/agency/firm 
providing Security Services 

To 
The General Manager(O-i-C), 
Reserve Bank of India, 
2nd Floor, Jackson Gate Building, Lenin Sarani, 
Agartala- 799 001 

Name and address of the Client: - 

Details of service availed from M/s……………………………. 

Sl No. Particulars Comments 
1 Nature of service availed 

2 Agreement No. and date 

3 Agreement amount 

4 Since when dealing with the 
company/agency/firm 

5 Number of personnel provided 

6 Comments regarding adherence 
of terms and conditions of contract 

7 Any penalty imposed for non-
adherence of terms and conditions of 
contract 

8 Any other information 

Date: Signature of the Authorised Official 
Place: (with seal) 
Please Note: Scanned copy (PDF format) must be uploaded while submitted e-
tender online through MSTC E-commerce portal. The original reports in client’s 
official letter head is to be addressed to the General Manager (Officer-in-charge), 
Reserve Bank of India, Agartala – 799 001. 
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Annexure-X 

FORM OF BANKER’S CERTIFICATE FROM A SCHEDULED BANK 

(To be uploaded by the Tenderer along with the Tender) 
1. Name of the company/agency/firm:

2. Composition of the company/agency/firm (whether Partnership/ Private Limited/
Proprietorship/ Public Limited):

3. Name of the Proprietor/ Partners/ Directors of the company/agency/firm:

4. Name of the Banker:

5. Name of the Branch and complete postal address:

6. Name and job title of the contact person along with his/her Telephone No (s) and E-

mail etc.:

7. Type of Account:

8. Account Number:

9. IFSC of the bank branch:

10. Turnover of the company/agency/firm for the last 3 years (FY 2021-22, FY 2022-23,
and FY 2023-24) (If FY 2023-24 Balance Sheet is not finalized / published then, FY
2020-21 should be provided):

11. Credit facility/ Overdraft facility enjoyed by the company/agency/firm:

12. Dealings:

13. The period from which the company/agency/firm has been banking with the bank:

14. Any other remarks:

15. You may also kindly forward your opinion whether the above
company/agency/firm is considered financially sound to be entrusted with the
contract for works estimated to cost ₹42 lakh (Rupees Forty-two only) per
annum.

(Signature) For the Bank 
Place: 
Date: 

Note: 

i. Banker’s certificates should be on letter head of the bank
ii. In case of partnership firm, certificate to include names of all partners as

recorded with the bank.
iii. Scanned copy (PDF format) of the original must be uploaded while

submitted e- tender online through MSTC E-commerce portal.
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Annexure-XI 
Details of Banker(s) 

Banker 1 Banker 2 
Name of the Branch and its Complete Postal 
Address * 
Name and Job-title of the Contract Person 
along with his/her Telephone No.(s) and E-
mail etc. * 
Type of Account and Account No. * 
Whether Credit Facility / Overdraft Facility 
enjoyed by the agency * 
The Period from which the agency has been 
banking with the Banker * 
Any other information which the vendor may 
like to furnish about its Bankers: * 
IFS Code of the Branch * 

PARTICULARS OF CONTRACTORS/SUPPLIERS FOR PAYMENT THROUGH NEFT 
Name of the Firm / Company * 
GSTIN. * 
Permanent Account No. (PAN)*:   
Postal Address (with Pin code)* 
Contact Person * 
Telephone Number (land) 
Mobile Number * 
E-mail ID *
Bank Account Number* 
Type of A/c* 
Name of the Bank* 
Name of the Branch* 
IFS CODE* 
The fields marked with * should be mandatorily filled. 

Place: Authorised signatory  
Date:           (with name and seal) 

Scanned copy (PDF format) must be uploaded while submitting e-tender online 
through mstc ecommerce portal. 
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Annexure-XII 
Details of previous experience 

Minimum value of each completed work (qualifying) Experience of having successfully 
completed similar works during last 3 years (Refer Section-III Para 3) 

Sl.No 
Nature  of 

service 
rendered 

Name, address & 
Telephone number 

of the client (Govt. / 
Semi-Govt/ 
bank/others 

Number of  
persons 

deployed 

Value of 
Work in 
Rupees 

Period of 
Work 

(example: 
2017-18) 

Details of 
Documentary 
proof in PDF 
(Page No. / 
File Name) 

Scanned copy (PDF format) must be uploaded while submitting e-tender online 
through mstc ecommerce portal. 
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Annexure-XIII 
Basic Information and Evaluation of Eligibility 

Sl. 
No. Particulars of company/agency/firm 

Details to be filled by the 
company/agency/firm 

Details of 
Documentary 
proof in PDF 

(Page No. / File 
Name) 

1 Name of the company/agency/firm 

2 

Type of Company whether, Proprietorship, Partnership 
etc. (copy of Memorandum and Articles of Association 
and Partnership Deed in case of companies and firms 
respectively, Power of Attorney etc.,.) 

3 
Name and address of the Proprietor/ Partners/ 
Directors of the Company  

4 Copy of Certificate of Incorporation or Registration 
Certificate   

5 
Registered office address and telephone number & 
email address, Local Contact address/ Telephone 
number  

6 
Office address through which the work will be handled 
(together with service provider’s email address)  

7 

Experience in undertaking similar services to other 
organizations (with documentary evidence) during the 
last 3 years (FY 2021-22, FY 2022-23, and FY 2023-
24)  

Sl. 
N
o 

Cost of 
deploym
ent per 

year 
(in ₹. 
Lakh) 

Names, full address 
& contact no of the 

organisations to 
whom service 

provided. 

8 

Total value of the Security Services provided to 
the other organizations during the last 3 years as 
on March 31, 2024. (If FY 2023-24 is not finalized 
/ published then, FY 2020-21 should be provided) 

20
21
-

22 
20
22
-

23 
20
23
-

24 

9 

Yearly Turnover for the last 3 years as on March 31, 
2024. (If FY 2023-24 Turnover is not finalized / 
published then, FY 2020-21 should be provided) 
Should have an average annual turnover, from 

20
21
-

22 

₹.       Lakh 

20
22

₹.       Lakh 
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Security Services, of ₹42 lakh (Rupees Forty- two lakh 
only) (furnish Audited Balance Sheet for 3 years)  

-
23 
20
23
-

24 

₹.       Lakh 

10 

Whether undertaken similar work for any of the Central 
Government/State Government 
Departments/Banks/Public or Private Sector 
Companies/Undertaking/ Autonomous bodies as 
approved service providers and if so, furnish details as 
per Annexure B (Client certificates as per qualifying 
works in Annexure IX to be enclosed) 

11 Details of staff available in the organization for 
deployment (manpower on rolls as on March 31, 2024) 

12 Indicate if involved in any litigation? 

13 
Any civil suits pending in any of the orders executed, 
give details. 

14 
Any disputes (including with statutory authorities) are 
pending and details of the stage of proceedings 

15 Time required to place the service, if engaged. 
16 PAN Number 
17 GST Regn. No. 
18 EPF Registration Number 
19 ESI Registration Number 
20 Licence Number under PSARA 
21 Regn. No. Establishment 

Place: 

Date: 
Signature of the applicant with Seal 

Please attach scanned copies of supporting documents of all these works in PDF Please 

attach minimum Three Client reports of qualifying works as per Annexure IX. 
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Annexure-XIV 

PART – II  
FINANCIAL BID 

THE DAILY RATES OF MINIMUM WAGES SHOULD BE IN COMPLETE CONFORMITY 
WITH THE DAILY RATES PRESCRIBED IN THE MINIMUM WAGES ACT, 1948 AS 
PUBLISHED BY CENTRAL GOVERNMENT. KINDLY NOTE THAT THE STATE 
GOVERNMENT RATES ARE NOT TO BE QUOTED.  

The quotes should be given as per Table 1. Quotes should be exclusive of GST. The amount 
of the bonus, as applicable, shall be reimbursed as per actuals and should not be included 
in the quote.  Quotes are to be made on per day per person basis, exclusive of GST. The 
system will automatically calculate the total amount.  

In response to the above, and in full agreement with the terms and conditions and the pre-
qualification criteria as stipulated by the Bank, I/We state as under. 

Table 1 

Sl. 
No. 

Description Security Guards 
(without arms) 

1. Wages (including VDA) per day (should not be less than 
the minimum amount shown in Table 2) 

2. EPF (minimum 12% of Wages as in Sl. No.1) per day 
(should not be less than the minimum amount shown in 
Table 2) 

3. ESIC (minimum 3.25% of Wages as in Sl. No. 1) per day 
(should not be less than the minimum amount shown in 
Table 2)  

4. Service Charges per day (should not be zero or negative 
value) 

5. Total Cost per day per person (Sl. Nos. 1+2+3+4) 
6. Total Cost for 365 days per person (Sl. No. 5 x 365) 
7. Number of personnel 13 
8. Grand Total - Total cost for 365 days (Sl. No. 6 x Sl. No. 7) 

For Table-1, the amount quoted against Sl. Nos. 1, 2 and 3 should not be less than the 
amount shown against the respective/corresponding Sl. Nos. 1, 2 and 3 of Table-2. 
Any quote given in Table-1 which is less than the corresponding value in Table-2, will 
cause the bid to be summarily rejected.  

For Service Charges (Sl. No. 4 of Table-1), the amount quoted should have a positive 
value. If zero or negative value is quoted as service charges, the bid will be summarily 
rejected.   

Only Sl. Nos. 1, 2, 3 and 4 are to be entered in the MSTC portal. Final Value will be 
calculated automatically. 
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Table-2 below shows the current Central Government Minimum Wages [vide Order 
dated April 01, 2024, issued by the Office of the Chief Labour Commissioner, Ministry 
of Labour and Employment, Government of India under File No. 1/20(6)/2020-LS-II]. 

Table 2 - Minimum Amount to be quoted. 
Sl. No. Description Security Guards 

(without arms) 

1. Wages (including VDA) per day per person 734.00 
2. EPF (minimum 12% of Wages as in Sl. No.1) per 

day per person 
88.08 

3. ESIC (minimum 3.25% of Wages as in Sl. No. 1) 
per day per person 

23.86 

Please note:  

Do not quote the rates here. Quote to be entered in MSTC website only. 

The Total Amount will be calculated automatically by the system. 

The financial bids of only the firms/agencies/bidders qualified in the technical bid will 
be opened for financial evaluation. The work will be awarded to the lowest bidder, 
which will be the party quoting the lowest amount against Sl. No. 8 of Table 1, i.e., 
‘Grand Total’. In the event of a tie where multiple bidders have, in their financial bids, 
quoted the same lowest amount, the work will be awarded to the bidder which has 
the highest Average Annual Turnover in the last three Financial Years, i.e., FY 2021-
22, 2022-23 and 2023-24. (If FY 2023-24 is not finalized / published then, FY 2020-21 
will be taken into consideration) 

THE BANK IS NOT BOUND TO ACCEPT THE LOWEST TENDER AND RESERVES THE 
RIGHT TO ACCEPT EITHER IN FULL OR IN PART ANY TENDER. THE BANK ALSO 
RESERVES THE RIGHT TO REJECT ALL THE TENDERS WITHOUT ASSIGNING ANY 
REASON THEREOF. 

Authorized signatory. 

(With name and seal) 


	Section V- General and Specific Conditions of Contract
	Annex-I
	Scope of work and services
	(a) All Security Guards will report for duty ten minutes before their duty start time and will be well turned out.
	(b) After briefing by the Security Officer of the Bank, they will clear doubts if any on the instructions passed on the day.
	(c) The guards manning the security/ check posts should be vigilant and available at their posts.
	(d) The guards will keep a watch on the activities at the entrance/ exit gates and any abnormality noticed will be instantly reported to the Security Officer of the Bank.
	(e) While on duty, the guards will maintain a polite behavior with the employees, residents and guests.
	(f) While on duty, the guards will maintain a polite but firm behavior with the contract labor but should not cause unnecessary obstruction to work.
	(g) Guards will not involve themselves in any of the activities they are supposed to check and prevent.
	(h) In case of any doubt the guard will not keep it to himself but will immediately seek help from Security Officer or Administration section of the Bank.
	(i) While on duty the guards will work with eyes open, mind receptive & shall take initiative to find abnormalities.
	(j) No guard, especially in night shift duty will ever be found sleeping. If found sleeping on duty the guard will require to be removed from all of RBI’s properties and the Security Agency will be penalized monetarily as per the penalty clause mentio...
	(k) Guards on duty at Office entrance will check the incoming/outgoing employees/visitors/contractors/labourers, etc. He will also maintain a logbook to record the details of the persons, excluding employees, entering/ exiting.
	(l) The guards on duty will also take care of all the vehicles parked in the parking allotted to the Bank / in the premises of the Bank.
	(m) The guard should ensure that the street-dogs and stray cattle do not enter into the premises.
	(n) The Security Guards should be trained to extinguish fire with the help of fire extinguishing cylinders and other firefighting material available on the spot. They will help in extinguishing the fire or in any other natural calamities.
	(o) In emergent situations, Security Staff deployed shall also participate as per their role defined in the disaster plan, if any, of the Department. Security Guards should be sensitized for their role in such situations.
	(p) The Security Guards are required to display mature behavior, especially towards ladies, children and elderly persons.
	(q) Any Security Guard on duty shall not leave the premises until his reliever reports for duty.
	(r) Any other provisions as advised by the Bank may be incorporated in the agreement. The same shall also be binding on the contractor.
	(s) The Security Guard shall undertake any other related task given by the Bank to improve security.
	Place:       Signature and seal of the Tenderer
	Place:       Signature and seal of the Tenderer

	Annex-III
	20. Security Guards should:
	(a) Have Standard of Physical Fitness as per Sub-Section (1), (2) and (3) of Section 6 of Tripura Private Security Agencies Rules (TPSAR), 2007.
	(b) Have Minimum qualification 10th pass or equivalent exam.
	(c) Have Security Training as per Section 5 sub-section (1) to (3) of TPSAR 2007.
	(d) Have been on the employment roll of the bidder for a minimum of six months before their deployment at RBI’s sites.
	21. The Agency shall be responsible for the entire risk coverage of private unarmed guards for the duration of such service with the Bank.
	22. The antecedents of staff shall be verified by the agency from local police authority before they are deployed and an undertaking in this regard to be submitted to the Bank.
	23. All liabilities arising out of accident or death while on duty shall be borne by the agency. For this purpose, the agency shall maintain adequate insurance cover.
	24. The agency shall at its own expense, arrange to effect and maintain comprehensive insurance (workmen compensation policy for salary quoted) for its Security Guards reflecting Reserve Bank of India as the Principal Employer.  A copy of the same sha...
	25. The security staff or any other employees of the agency shall not accept any gratitude or reward in any shape.
	26. The agency shall have his own Establishment / Training Institutes/ arrangements for having adequate training aids for training purpose at its own cost to ensure correct and satisfactory performance of its liabilities and responsibilities under the...
	27. The payment would be made at the end of every month based on the actual shift manned/operated by the personnel supplied by the agency and based on the documentary proof jointly signed by the representative of the Bank and the agency/ its represent...
	28. In case any of agency’s personnel(s) deployed under the contract is (are) absent, a penalty as mentioned in the Working Penalty Clause shall be levied by the Bank and the same shall be deducted from the agency’s bills. An official warning letter s...
	29. In case any of agency’s personnel deployed under the contract fails to report in time and agency is unable to provide suitable substitute in time for the same it will be treated as absence and a penalty as mentioned in the Working Penalty Clause s...
	30. Any liability arising out of any litigation (including those in consumer courts) due to any act of the agency’s personnel shall be directly borne by the agency including all expenses / fines.
	31. If any money shall, as the result of any instructions from the Labour authorities or claim or application made under any of the Labour laws, or Regulations, be directed to be paid by the Bank, such money shall be deemed to be payable by the agency...
	32. The agency shall not engage any subcontractor or transfer the contract to any other person in any manner.
	33. The Agency shall ensure that all the security guards deployed in the Bank premises are having a Saving Bank Account and Salary is paid to them by the Agency through NEFT/ RTGS and wages must be paid by 10th of every month.
	34. The Agency shall abide by the provisions of the Child Labour (Prohibition and Regulation) Act 1986 and shall not deploy any person in violation of the provisions of the said Act.
	35. The Agency shall comply with the provisions of the Factories Act 1948, Contract Labour (Regulation and Abolition) Act 1970, Child Labour (Prohibition and Regulation) Act 1986, ESI Act 1948, Workmen’s Compensation Act 1923, Employees Provident Fund...
	36. Working penalty: As mentioned in Annex IV.
	37.(i) Arbitration: Except where otherwise provided for in the contract, all questions and disputes relating to the meaning of the Scope of Work, Terms & Conditions, herein before mentioned and as to the quality of service or as to any other question,...
	40. Risk Clause
	41. Payment to the agency
	The charges quoted will cover the cost of the services of manpower deployed, material used for maintenance of machinery/equipment deployed for efficient rendering of services and shall be payable on monthly basis subject to submission of invoice and p...
	(a) Current month Invoice Copy.
	(b) Current month Wage Register (Form XVII [See rule 78(1) (a) (i) of The Contract Labour (Regulation and Abolition) Central Rules, 1971], duly signed by the individual contract Labourers.
	(c) Current month Attendance Register.
	(d) Current month ESI remittance challan (if applicable) with consolidated and breakup details.
	(e) Current month EPF remittance challan, as applicable, with consolidated and breakup details.
	(f) Letter to the bank regarding disbursement of payment.
	(g) UTR Numbers/Documentary evidence of the transfer of payment to the individual employee’s account.
	(h) Proof of any other payment (bonus etc.) made to the contractual employees.
	(i) A Certificate by the Vendor declaring that they are adhering to the applicable forms under the Minimum Wages Act, 1948 (XI of 1948) and all the applicable rules under the Act issued by the Government of India from time to time, EPFO, ESIC (if appl...
	(h) Periodical returns submitted to Labour Commissioner, Shram Suvidha Portal, EPFO & ESIC within 07 days of filing (as and when submitted).
	42. The claims in bills regarding taxes and GST, if applicable, shall be necessarily accompanied with documentary proof pertaining to the concerned month’s bill. A requisite portion of the bill / whole of the bill amount shall be held up till such pro...
	48. Outsourcing
	Annexure IV
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